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{Mr. Speaker]

able to prevent that. The Minister
has to take the responsibility, whether
one officer has failed or the other
officer was at fault. The Government
had not known it because the chief
cditor had not forwarded it. That also
is no excuse. The mistake is regretted;
that would have been enough in my
opinion, In future also, when this is
being sald, the Minister ought not to
disclose the names; he has now dis-
closed the name of the office, and said
that the officer who is holding that
of rice is at fault.

Shri A. M. Thomas: Not at fault.

Mr, Speaker: That he did not in-
timate the fact to the Government,

Shri A. M. Thomas: 1t
within his knowledge.

Mr. Speaker: The Minister is en-
titled to all information that is there
in the office, whether it is attached or
directly under the Government, what-
ever it may be. Therefore, the Minis-
ter is responsible to the House for
whatever happens even in those at-
tached and other offices and he is
answerable to the House. If he had
simply said that the mistake was re-
gretted, that would have finished the
matter,

was not

Shri Shinkre (Marmagoa): I am
just seeking one clarification of what
you said,

Mr. Speaker: Why waste the time
of the House on this now?

Shri Shinkre: 1 never waste the
time of the House. I will finish in two
minutes.

Sir, you just now said that the
Minister is always responsible before
this House for whatever mistakes that
the officers might be committing.
What I want to ask is, whether the
Minister is also responsible when he
has no control over his officers, as
was very apparent in the case of the
Secretary of the Ministry of Homn
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Affairs? Who is responsible in such a
case,—is it the official or the Minister?

Mr. Speaker: Order, order, He has
taken the time unnecessarily. We shall
now pass on to the next item.

14 hrs,

GOA, DAMAN AND DIU (OPINION
POLL) BLL—contd.

Mr. Speaker: The House will now
take up the further consideration of
the following motion moved by Shri
Vidya Charan Shukla on the 30th
November, namely,

“That the Bill to provide for the
taking of an opinion poll to as-
certain the wisheg of the electors
of Goa, Daman and Diu with re-
gard to the future status thereof
and for matters connected there-
with, be taken into consideration,”

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Uommnnjp.ﬁons. ‘(. Jaganath
Rao): What is the time allotted for
this Bill? Ome hour was spent yes-
terday,

Mr. Speaker: I appeal to the House
that hon, Members should try to finish
some business now,

Shri Jaganatha Rao: By 4 O‘clock
we will finish this.

Shri Hari Vishnu Kamath (Hosan-
gabad): We shall finish it of course,
but not at the cost of clarity and effi-
ciency.

Shri Alvares (Panjim): We can
finish it by sitting longer. (Interrup-

tion).

Mr. Speaker: Does he mean to say
that we will finish it by 8 O’clock or
9 O'clock? 1 am not particularly
pointing at him, bul I was just en-
quiring as to what the total allotment
should be and how soon we will
@nish it.
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8hri Hari Vishnu Kamath: Five
hours,

Mr. Speaker: That is too long.

Shri Jaganatha Rao: By 4 O'clock
3t should be finished.

Mr. Speaker: 4 O'clock should be
sufficient.

Shri Hari Vishnu Kamath:
are amendments,

There

Mr. Speaker: I will allow till 4.30.
Shri Hari Vishnu Kamath: 5
O’clock.

Mr, Speaker: I would request Mem-
bers to be brief in their observations.

Shri Hari Vishnu Kamath: How
much time for general discussion and
how much time for the amendments,
Sir?

Mr. Speaker:

ments.

Shri Harl Vishnu Kamath: An hour
and a half.

14,02 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

One hour for amend-

Shri Alvares; Mr, Deputy-Speaker,
Sir, before the House adjourned yes-
terday, 1 was critical about the
manner in which this Government
treats the ministries of the Congress
Party and otherwise, Now that I
have done with it, let me explain the
background of the three main provi-
sions of the Bill. There are \wo con-
tingencies provided in the Bill: one
is in regard to the opinion poll in
favour of marger and another for
opting for maintaining the status quo.
Behind each of these cases there is a
tale. The demand of the people who
want merger with Maharashtra is
a logical consequence of the develop-
ment of political history in this coun-
try, following the recommendations of
the States Reorganisation Commission
of which Shri Fazl Ali was the Chair-
man. This Commission ruled and re-
commended that all States should
follow the basis of linguistic affinity
provided those areas lay predominant-
ly in 3 particujar linguistic area or
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were contiguous with each other. On
this basis, all the States were re-
organised, Those that were not re-
organised on that basis find themselves
pitted against each other. For ins-
tance, there is the case of Kasergod
between Mysore and Kerala, and there
is also the question of the border
areas of Maharashtra and Mysore. Tt
is, therefore, necessary that there
should be a rationalisation of all these
things, and it is in furtherance of
that, that the majority. of the people
of Goa are asking for merger with
Maharashtra.

What i the basis, and what is the
demand for linguistic gffinity gng con-
tiguity, May ] give some statistics to
show that the demand of the people
of Gao is eminently reasonable and
imperative? When Goa was Hberated
and became free, the late Prime Min-
ister, Shrt Jawaharlal Nehru, had gp-
pointed a language Commission with
Shri Amar Nath Jha as Chairman to
determine what is the mother-tongue
of the people of Goa so that they
coulq be provided an opportunity for
education in their mother-tongue. It
was possible for the people of Goa
to say whatever they liked. There
was no bar or restriction. 1 have got
some statistics showing the basis on
which the people of Goa huve opted
as far gs languge is concerned, Today.
the vita] statistics are thrat 72,000
children study Marathi voluntarily,
while only 20 children study Kana-
rese, Let ug realise what it means:
72,000 against 20, I am not deriding
anything. T am only trying to prove
that the demand for the merger of
Goa with Maharashtra is reasonable
and overwhelming, and therefore the

basis of this demand must be con-
ceded.
What about the other languages?

It was said that Konkani 1s the lan-
guage of the Goan people. 1 am not
entering into the controversy whether
Konkani is a language or mot. I only
know that ggainst 72,000 children are
studying Marathi; as far as Konkani
is concerned, the number is les
than 2.000. Thus, we have 72,000 ver-

»
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sus 20,00 versus 20. I am sure it will
not require any exercise of the mind
to find out whether this is true or
not.

Secondly, may I give the House
some other statistics? Is the demand
for’ marger with Maharashtra justified
by linguistic afflinity? The Portugese
intheir history have sald that Dadra
and Nagar Haveli are inhabiteq by
people of Maharashtra who speak
Marathi langiuage. This is in the his-
torical records, Also in Goa, what is
the position? The Portuguese Govern-
ment Gazette, up to the last one day
before the liberation, was being pub-
lished in two languages. The official
gazette or the Bulletin Official was
published in two languages only:. in
Portugese and in Marathi. Therefore,
it ig conclusive evidence that the
demand of the people for merger
with Maharashtra is a demand ia
keeping with the recommendations of
the States Reorganisation Commis-
sion and with the process of political
development of this country.

Mr. Deputy-Speaker: The hon.
Member's time is up. 10 minutes each;
he has already taken more; the time
of the House is limited.

Shri Alvares: Mr. Shinkre and my-
self are the two people representing
that territory in this House, Please
permit us to speak, Now, let us ex-
amipe the second demand. The House
is not very well aware of what the
second demand implies. The second
demand implies isolation and abstan-
sion from the mainstream of cuitural
development in this country, 1 say
with all sense of yesponsiblity, If the
House would think twice before, it
would not encourage such a situation
where abstension of this type is en-
couraged ang given sanction to, Why
should there be such a demand? Dc
not a lakh and a half people, Maha-
rashtrians, the cream of intelligent-
zia, reside there ang have been resid-
ing for the past over 100 years and
have been participating in the cultura!
and economic and educational deve-
lopment of this area? Have they not
developed themselves and grown up?
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Have they not acquireq property and
have pursued their professions? There-
fore, it would be an indictment of
the secular character of our country,
if these claims were allowed to con-
tinue and a section of the people in
Goa would say that these gadies from
Maharashtra would like to take charge
of Goa, There is no demand from
Maharashtra to take Goa: the demand
is from the Goan people to b= inte-
grated with Maharashtra. Please iet
the house realise this,

Mr. Deputy-Speaker:
Member’s time is up,

The hon.

Shri Alvares: How is it possible
Sir?

Mr. Deputy-Speaker: 1 have 21
names,
Shri Hari Vishna Kamath: The

time should be extended; extension is
inevitable,

Mr. Deputy-Speaker: Time i3 lim:-
ted. I am sorry.

Shri Hari Vishnu Kamath: Wz wull
all walk out if you apply closure:

Shri Alvares:
1 will finish,

Within 10 minutex

Shri D. C. Sharma  (Gurdaspur):
Non-Maharashtriang and non-Mysore-
ans should also be given an opport-
tunity to speak.

Shri Hari Vishnu Kamath:
Punjabis are more interested,

Yes;

Shri Alvares: What is the genesis
of this? As one who has participated
in the freedom movement of Goa for
many years, [ can say that this is
spearheaded by a section of the peo-
ple whose leadership is with the
national Congress, The Congress party
in Goa is opposed to merger, and a
leader of that party is a person who
led the Home Ministry in a dance
whep he absconded. When the whole
apparatus of the Home Ministry was
looking for him, he was enjoying this
tamasha from a peephole in Rishikesh
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This was the situation; thig was the
demand for the preservation of each
other! And the House must think
twice before; whether they wil] con-
cede that for merely cultural pur-
poses we would carve g State rather
than on the basis of linguistic affinity
because, if that is so, we will come
across many difficulties  whereby
those who say that we are culturally
apart may like that; but there cannot
be any such thing that anybody any-
where in this country is culturally
apart from anybody else. There-
fore may 1 warn the House that
this question of cultural detachment
with one’s neighbours is a dangerous
proposition and the House will never
sanction it.

Let me come to the immediate
necessity of taking this opinion poll.
It has been saig here, let it carry on
as it is till 1871; Jawaharlal Nehru
gave his  sanction to this ten-year
scheme. 1 was associated with this
when the Prime Minister made that
attempt. He made it during the
intense Goan freedom struggle. He
tried to persuade Dr. Salazar to give
freedom to Goa by saying, because
Dr, Salazar was maintaining that Goa
is an oasis of western culture in the
East, “If you give freedom to Goa,
we shall adopt all measures to main-
tain this basis of western culture in
the East”. But Salazar did not res-
pond and the Indian army had to li-
berate Goa. Surely, this attempt
made under certain circumstances, to
evoke a certain response fom a dicta-
tor like Dr. Salazar, if that did not
fructify, that cannot be held up to
day demanding that the Prime Minis-
ter had made an offer for 10 years.

In conclusion, may 1 say, Sir, when
Shri Morarji visited Goa when he was
Finance Minister, he said, “This can-
not remain a Union Territory. I can-
not find funds for it, Some day or
other it must merge with a bigger
State. Let it decide with which State
it will merge.” Similarly Shastriji
also made a similar statement when
he visited Goa. I am sure the House
will realisg the urgent ity of it
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and_pass this Opinion Poll Bill, so
that immediately the people of Goa
can make their choice,

Shri Hanumanthaiya (Bangalore,
City): Sir, may I make an appeal to
you? As you know, this is g very con-
troversial Bill, a controvesy which in-
volves two State Assemblies, because
the Maharashtra Assembly passed
some resolution and the Mysore
Assembly passed some other resolu-
tion, and the PCCs also. I request
that a little more time may be given
to whoever voices representative opi-
nion. The same concession may be
given to Mr. Shinkre when he speaks.
With this preliminary request, I want
to make a few observations,

Mr. Alvares, for what I know, is
one of those leaders of our country
who cédn be elected to this House not,
only from Goa but from any other
costituency in the country. There is
no necessity whatever for him to
take a partisan view. I am happy
to see that all the time he has argued
on a high plane from the all-India
viewpoint, He has brought in the
SRC and then the name of Jawahar-
lal Nehru. I would appeal to him to
examine my arguments advanced
from the same level. If Shri Morarji
Desai has said that there is no neces-
sity for g centrally administered area
to continue because of expenditure, 1
would apeal to Mr. Alvares to extend
the argument to all centrally ad-
ministered areas. Why should it not
be made applicable to Pondicherry,
Himachal Pradesh, Tripura and Mani-
pur which are white elephants on the
Indian budget?

I plead that this House should not be
pressurised into taking decisions. The
Cabinet should not be working under
any pressure, This will be conceded
by everyone in this House. All the
time it was not the Goans who were
in the picture so far as this agtation
is concerned. But the leaders of
Maharashtra in Bombay have been
all the time behind this agitation
sometimes overtly and sometimes
covertly. It has been said that thn
Maharashtra leaders did not do any-
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[Shri Hanumanthaiya]

thing and only the Goan people are
agitating for this merger. Sir, I ask
for the appointment of a Commission
to find out who sponsored this agita-
tion, who led it and who are behind
it.  All the time the Chief Minister
of Goa, Mr. Bandodkar, was taking
instruetions from the Chief Minister
of Maharashtra, whether it was Mr.
.Chavan or Mr. Naik, who advocated
.the merger with that amount of
force which has made this House get
into this awkward situation of taking
a decision like this, even though
Pandit Jawaharlal Nehru repeatedly
declared that it should not be done in
a hurry?

The first principle that has been vio-
lated in this case is that a decision iy
being taken and a Bill is being spon-

* sored to meet the demands of a parti-
cular section of the people, leaving
_alone Pondicherry, Manipur, Tripura,
etc. 1f this is not a partial or pres-
surised decision, what else is it, 1 ask?
After Goa was liberated, Pandit
Nehru wrote a letter to Mr, Puru-
shotham Kakotkar, the President of
the PCC of that place, saying:

“1 see that some people are laying
great stress on the merger of Goa
with Maharashtra. 1 think this is
very wrong and foolish of them.
1 have said that the future of Goa
Will be decided by the people of Goa.
That does not mean that so soon
after liberation, we should con-
sider the merger of Goa with Maha-
rashtra or any such other thing.
For the present, it is essential that
Goa should remain g Union Terri-
tory and settle down.”

Ever since Goa was liberated, the
Maharashtra leaders never allowed a
chance to the Goans to settle down.
All the time they have been agitating
and doing all kinds of legal and il-
legal things for the merger of Goa.
The sound advice that the people
should be allowed to settle down for
some time so that they can take a
. dJecision impartially objectively and
an merits was never given a chance
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by the leaders of Maharashtra. What
1 am opposing to day is the trend of
policy that is guiding the Cabinet and
those who are behind the Cabinet.
Outwardly they say that agitational
approach should not be countenaced.
But all the time agitational approach
has been the policy that has been
pursued by the Maharashtra leaders
and the Government of India has
succded to it.

In the country, Sir, we see so much
agitation today, whether it is Andhra,
whether it is jn Bengal or whether
it is in any other part of the country.
It may be territorial, it may be ideo-
logical, it may be communal. But all
these people have come to feel that
here is a Cabinet which is not able to
take a decision on merits, on the basis
of justice, but it decides because of
political pressure, because of ‘the
block votes. It so happens that in the
present set up, some States have the
good luck of, what is called, being
under the captains of the team in the
totalitarian sense. They have with
them 40 or 50 votes, as the case may
be, and they may throw them in the
way they like in the AICC forum or
in the parliamentary forum. It is this
fact which has come to determine the
decisions of the Government of India.
It is not that only I am saying so.
One of the leading papers of this
country, Wwhich is said to be of the
Ihngest circulation, says, on some
other occasion when this very same
question of Goa was discussed:

“Indeed it is no exaggeration to
say that various groups have their
patrons in the High Command and
the Cabinet, and through this
client-patron relationship factiona-
lism thrives and  preliferates.
Similarly, the warring oganisational
and ministerial wings in various
States have their counterparts at
the top. To some extent the fires of
inter-State squabble; are stoked
from the Centre since States, like
groups, have also their patrons at
the level of the Union Government.
Mr. Hanumanthaiya was not far

.
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wrong when he said that the Central

Government was ‘incapable of

taking an impartial decision in in-

ter-State disputes.’ ”

An hon. Member:
paper?

Which is that

Shri Hanumanthaiya:
press (Interruption),

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Hanumanthaya: Sir, I will not
be able to finish my speech in two
minutes. If you want me to stop I
will stop, but I  cannot finish my
speech in two minutes,

Mr. inuty-ﬂpuker: A very large
number of hon. Members want to
participate in this debate.

Shri Hanumanthaiya: Then you may
usk others to speak and let me walk
out in protest. Let it be recorded.
This cannot be decided in two
minutes. I have already made a
request in my preliminary remarks.
M you want other hon. Members
from Mysore and several others will
give their time also to me.

Mr. Deputy-Speaker: You have al-
ready taken ten minutes.

Indian Ex-

Shri Hanumanthaiya: We have
come here to make a point of view
before the House, It is not that we
are much anxious to get time to
speak.

Shri Sham La) Saraf (Jammu and
Kashmir): Sir, let us hear both sides.
‘We have heard Shri Alvares. Let us
hear him also,

Shri D. C. Sharma;: Shri Alvares
is the protagonist of one point of
view. Shri Hanumanthaiya is the
protagonist of another point of view.
He should be given as much time as
he wants.

Shri P. R. Patel (Patan): There
the three points of view and not
iwo—Maharashtfa, Mysore and
Gujarat,

) Mr. Deputy-Speaker: He may finish
in another ﬂye minutes.
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Shri Hanumanthaiya: Sir, here it is
not a question of five minutes, but
the point of view to be explained—
the time that has been taken in this

iscellaneous di i need not be

counted against me.

Sir, 1 want the leaders of the P.S.P,
in particular, for whom 1 have the
greatest respect—I concede they are
not influenced so much by communal
politics as some other parties are—
to consider one thing. In the present
state of our democratic evolution
somehow these caste feelings, these
communal feelings in the country are
shaping our political «Jecisions from
behind the scene. It is impossible for
justice or merit to prevail fully, and
with time we see more and more
democratic institutions bogged down
in this mire of communal and caste
politics.

. Take the statements of some of these
Maharashtra leaders—I won't say ‘all’
Their deity is not Bharat Mata, their
‘Father of the Nation’ is not Mahatma
Gandhi; it is all the time ‘Shivaji’,
Shivaji' and nobody else for them.

Shri Bade (Khargone): That i¢
wrong, Sir, 1 object to this....

Shri Hanumanthaiya: You may ob-
ject to it later. The other day, as sta-
tue of Shivaji was unveiled in Shiva-
ji Park, near about Matunga in
Bombay, and flery speeches were
made against non-Maharashtrians in
Bombay, It was asked why the non-
Maharashtrians gshould continue to stay
in Bombay. The “Siva-Sena” volun-
teers, may be of a type of Red Guards
as in China, went about smashing
hotels of South Indians and other peo-
ple. This has appeared in the papers.
When I went to Bombay I found that
many South Indians are feeling ap-
prehensive as to what will be t:hexr
fate in future in Bombay. The into-
Jerance of some of the Maharashtra
leaders has reached such a ‘pilch that
they say no non-Maharashtraian sho?ld
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remain in Bombay. It is not an allega-
tion that 1T make. 1t is g matter for
Government to investigate, I am sure,
if they seek the truth, they will have
to verify what I have said. The cult
of Shivaji, the cult of Maratha caste
has rcached 3 stage that it has not
only made the democratic institutions
in the State of Maharashtra com-
munally contaminated, but the day
their representative came into this
House and the Cabinet even this at-
mosphere has become contaminated.
Now it is 31l a matter of ‘block votes’.
There is no question of discretion,
there is no question of using brains,
no question of using arguments, It is
all the time the pressure of ‘block
votes’, It may be that my voice to-
day is a lonely voice, but in times
‘ to come the people who come to this
House will know that what 1 have said
today is truth and nothing but truth.

Even so great a Prime Minister as
Pandit Jawaharlal Nehru, who said
that this Goa must remain as a sepa-
rate entity for some time was bam-
boozled, but he was such a great per-
sonality, he was not afraid of people,
and he kept this issue pending.

Shri D. C. Sharma: You have res-
lised it now.

Shri Hanumanthaiya: I have all the
time realised it, only I did not do as
my hon. friend did—I was not a blind
admirer of Nehru, I knew where he
was weak and where he was strong.
(Interruptions).

This communalism has grown 80
much, has grown so powerful in that
State, that it has taken this Goa as
the first sacrificial goat. I do not know
why Shri Alvares had to argue on the
basis of a Goan demand for a linguis-
tic State and all those things. It is a
case on the basis of language, as he
says, let it be referred to the one-man
commission which has been appoint-
ed to settle the border dispute between
Mysore and Maharashtra, Tt should
not be a question of pressurised de-
*cigion; it is a question of scientific
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examination of the subject. I do not
want to have prepossession on  the
subject. Let it be decided by the
one-man commission, My hon. friend
wants to hand over Goa to Maharash-
tra. There is an age-old proverb:
robbing Peter to pay Paul. Here it is
a case of robbing Paul to pay Peter.

" Shri Alvares : What do I gain®

Shri Hanumanthaiya: In order 1
just, all the Centrally administered
areas must be dealt with alike and
under one law,

At the present time, there is a feel-
ing in the country, everywhere, in
every State, that the Central Cabinet
is being pressurised by one or two
States to take a decision in their own
favour. Even the constitution of the
Central Cabinet is not based on proper
representation to all the States, or on
the basis of ideology or justice. There-
fore, any decision it arrives at does
not carry conviction to people, and
the proof of it is the agitation that we
see everywhere in the country. They
are not able to command that respect,
that obedience which is due to a Gov-
ernment, because the decisions that
they take are contaminated by these
extraneous considerations. It is wise
for them to think over this matter.

Thirdly, as the subsequent speakers
will explain—perhaps I may also speak
again on the amendments—‘Goan”
must be defined, not according to my
inclination or my formula, or accord-
ing to the formula of my hon. friend,
Shri Alvares, but according to the
notifications issued by the Government
of India previously when there was no
such controversy. That notification
must be made applicable to determine
who a Goan is. That notification says:

“In exercise of the powers con-
ferred by section 7 of the Citizen-
ship Act 1955 (57 of 1955) the
Central Government hereby makes
the following orddr, namely:”

It is according to this Notification
and subsequent orders that who a
Goan is must be determined.
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The Bandodkar Ministry, it s
alleged—I do not know the truth of
it, but it is alleged—and there are
several papers here to prove that—I
have no time to read them—so mani-
pulated the voters’ list as to make
many a voter included in the list . . .

Shri Alvares: Sir, on a point or
order. It is a false charge against the
Bandodkar Ministry, Shri Bandodkar
i8 not here to defend himsclf and so
it is not proper for a senior Member
of the House to make such false
charges. I hope it will be expunged.
It is a charge against a responsible
person who is not present in the
House.

Mr. Deputy-Speaker: Yes, he is not
here to explain the case. So, he
should not be referred to here.

shri Hanumanthaiya: We are speak-
ing of the voters’ list, and this voters’
list was not properly prepared.

S8hri Jedhe (Baramati): Sir, on a
point of order, Shri Hanumanthaiya,
a learned Member of this House, in
the course of his speech, said earlier
that Shri Naik is taking advice from
Shri Bandodkar, the Chiet Minister
of Goa. I submit that this sentence
should also be expunged from his
speech.

S8hri Hanumanthaiya: If the news-
papers of each day are referred to,
they will show whether I am right or
my hon. friend is right. Therefore,
this voters' list is not a voters’ list
which is considered to be impartial
by the Goans and others. The voters’
list must be so prepared that all
people who are Goans, as determined
on the basis of the notification I have
referred to, are included in the voters’
list. I have given notice of an
amendment to give effect to this.

Mr. Deputy-Speaker: He
<onclude now.

should

L]
Shri Hanomanthaiya: I will take
only one more minute to answer a
point raised by my hon. friend, before
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I close my speech. My hon, friend
from Goa said that there are only 20
Kannada students and only 2,000
Konkini students. I have made enqui-
ries. The fact is that the Bandodkar
Ministry, because it wanted to hustle
a decision on the merger of that State
with Maharashtra, deprived opportu-
nity to other communities. They open-
ed only Maharashtra schools and
spread Shivaji cult, which hag a paral-
lel only in Hitler's Nazi Germany.

shri N. Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, in view of the
highly partisan speeches that have
been made, one by my hon. friend,
Shri Alvares and another by my hon.
friend Shri Hanumanthaiya, I think
I should begin by saying quite clearly
and beyond any equivocation that I
am npot interested in whether Goa
merges into Maharashtra or chooses
not to merge, or to stay as it is. There
is here an endeavour in this Bill to
ascertain by public poll just exactly
what the Goans want in this respect,
and it is only from that point of view,
namely, whether this Bill is designed
to gecure a fair opinion poll, that I am
considering the Bill.

Having studied the Bill, I would
like to begin by stating my conclu-
sions. 1 think the Bill is dishonour-
able because it is fraudulent. I would
like to say straightaway, first of all,
looking at the statement of objects
and reasons, it begins by suppresio
veri, that is to say, by not telling the
whole truth. It is stated:

“There has been a demand from
certain sectiong of the people of
this territory for merger of Goa
with the adjoining State of Maha-
rashtra. There are other sections
of people demanding its continu-
ance as g separate entity.”

Actually, the real genesis of this Bill
which ought to have been stated here,
has been the innumerable assurances
and promises made, both at the high-
est political level as well as at the
highest governmental level, that it
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would be for the people of Goa to
decide, after a certain period of time,
what shall be the status of their
territory: whether ¢it shall continue
as a separate union territory, or be
merged with one State or with
another. There are any number of
assurances and promises of that kind,
some made immediately before the
liberation of Goa, others after the
liberation of Goa, some made imme-
diately before the 1963 elections.
others immediately after those elec-
tions and, again, some recently after
the agitation for merger into Maha-
rashtra began. I will not take you
through all these statements, but I
would just like to refer to some repre-
sentative assurances and undertakings
of thig kind,

‘. 1 will take, first of all, Shri Chavan's

own statement. In 1963 before the
elections took place, this is what he
said at Bicholim, Goa, on the 4th
December, 1963:

‘It is true that it is not a ques-
tion (of merger) to be decided in
the present election; becauge this
is not a referendum on the ques-
tion and that is what my merger-
ist friends have failed to see.”

Then, Prime Minister Nehru, on the
eve of the 1963 elections said:

‘“Ultimately, it will be for the
people of Goa to decide about
their future., That opportunity
will be theirs; but let that be taken
when the time comes for it. Any
attempt to take it before that time
will be harmful to Goans.”

1 will read only one more of these
assuranceg and statements, jn order
that the air may be cleared, that what
we are or should be doing here today
is not pleading the case of Maharash-
tra, nor pleading the case for a sepa-
rate Status, but what we are trying
to do is to evolve a mechanism and to
provide an opportunity where the
people of Goa, those who are Goans,
‘mpy express a view on the matter.
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The particular statement that 1{
would like to read is one of Apri!l,
1864, made by the Congress Parlia-
mentary Board. It is:—

“The Board considered the
future of Goa and decided that it
should be made clear that for the
coming ten years Goa will con-
tinue as a Union Territory. Aftc:
that, the wishes of the people of
Goa will be ascertained in regard
to the question of merger and the
final decision will be taken in ac-
cordance with their wishes”.

It is at this point that I suppor!
Shri Hanumanthaiya in saying that
there has been considerable pressuri-
sation of a most undesirable kind. The
period at which or round about which
the Goans were to decide was a period
of ten years after liberation, so that
they may settle down, take a look
round and decide in a proper atmos-
phere what wag the right thing for
them, and not for Maharashtra or any -
other part. It was pressurisation of
a very undesirable kind that has
resulted in the date of this opinion
poll being advanced by something like
five years.

The other feature of this Bill, to
which I take exception on grounds on
which I suggest that this iz not an
honest Bill, is that while intending to
implement the assurance to the Goans
or pretending to do so, it does so only
partially. I have been endeavouring
to find out a definition of Goans, and
I am bound to say that there is avail-
able a clear-cut definition of “Goan’
concerning which there can be no
doubt whatsoever. There ought not
to be any dispute as to who are “the
people of Goa” that are being referred
to as the Goans. It seems to me that
true Goans, quite clearly, are only
those who, immediately after the libe-
ration, were notified by a notification
under the Citizenship Act as persons
who would automatically become
Indian citizens unless they chose to
opt differently.
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I will take the liberty to read from
that order which is known as the Goa,
Daman and Diu (Citizenship) Order,
1962. It says:—

“Every person who or either of
whose parents or any of whose
grand parents was born before the
t ieth day of D« ber, 1961,
in the territories now comprised
in the Union Territory of Goa,
Daman and Diu shall be deemed to
have become a citizen of India on
that day.”.

1 suggest that under this Bill, to the
extent that it excludes large numbers
of genuine Goans from voting in the
Opinion Poll, as I shall presently show
it does, and to the extent that it in-
cludes large numbers of supposed
Goans who are not Goans, as I will
presently show it does, the result
would be an opinion ascertained from
people not competent to give the
opinion, and an opinion not ascertain-
ed from people who should be compe-
tent to give the opinion. 1 suggest
Jhis is somewhat odd, to put it mildly,
and I know what the consequence
would be. The consequence would be
a pre-determined result which, I
think, is what is desired by the framers
of this Bill; and 1 am shocked that we
should be expected to countenance a
thing of that kind.

Let me turn now to the question
just why, in the first place, was any
undertaking of any kind given to
Goans at all. I think that is impor-
tant. I have got three questions here
which I consider important. Why
were undertakings given? To whom
were these undertakingg given? And
what precisely was the undertaking
given?

Here I will take the liberty, first of
all, of answering in the words of
Prime Minister Nehru in the Lok
Sabha in August, 1964 why any assur-
ances were given to the people of Goa?
This is what he shid in the Lok Sabha:

“T would like to take this oppor-
tunity of stating once again some
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aspects of our basic approach in
respect of Goa, when it becomes a
part of Indian Union:".

1 will omit one sub-paragraph which’
is not retevant. .

“(b) The special circumstances of
culture, social and lingua] re-
lations and the sense of a
territorial group which history
has created will be respected.

(c) Laws and customs which arc
part of the social pattern of
these areas and which are
consistent with fundamental
human rights and freedom,
will be respected and modi-
fications will be sought only
by negotiations and consent.”

That is a statement of why these
undertakings were given.

To whom was the
given? This is an equally important
question and this is what Prime Minis-
ter Nehru said, again long before these
matters became questions of dispute,
at a mass rally of Goans in Bombay
in 1965. That was the time when all
the Congress leaders, the Congress
organisation and indeed everyone in
the whole of this country was seeking

* the willing cooperation and backing

of Goans residing in India to a move-
ment for the liberation of Goa. This
is what he said on June 4, 1956: —

“Citing the example of Pondi-
cherry and Karikal, Mr. Nehru
said, “So here is an example for
you which obviously would be
applied by us to Goa when the
time comes. What I have stated
previously in the shape of assur-
ances about various matters like
freedom of conscience, practice of
religion and cultural matters or
customs, can now be viewed in
terms of the actual example of
Pondicherry and Karikal and the
other French settlements. Here it
is not merely a question of aca-
demic talk but of what we have
done in practice.”

What follows Is very important.

undertaking :



16575 Goa, Damen

[Shri N. Dandeker] .

“I am saying all this to you
becauge some people are misled,
either by false propaganda or by
over-enthusiastic ,people in, India
who say that Goa would be attach-
ed to Maharashtra or the Karnatak
Province. Of course, you are close
neighbours of Maharashtra and
the new Karnatak Province and I
hope you will be very friendly and
co-operative neighbours.

But the point js that we feel
that Goa's individuality should
remain and that whenever the
time comes for any changes, inter-
nal or others, it will be for the
people of Qoa acting freely to
decide upon them.”

As to the third question, namely, just
what precisely was the assurance, this

* is the latest that I have of Prime
Minister Nehru: —

“The matter of merger must be
decided by the Goans themselves”

Goans—

“when they are in a condition
and the proper state of mind to
consider it calmly and with the
requisite understanding of the
issues and consequences involved.
This they are definitely not in a
position to do today,”,

that is, in 1964—

“after their sudden liberation
from 450 years of intransigent
Portuguese domination and all
round unsettlement of life which
had resulted from it. They must
have time to settle down and
achieve the capacity to think
calmly and democratically. The
implications of the success”—

-of the Gomantak Party—

“do not affect our decision to
keep Goa as Uniop Territory until
the time is ripe for the people to
decide whether they want merger
or not.”.
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1 hope, I have made quite clear the
position I take. The position I take
is that these assurances to Goans must
be honoured. These assurances are
part of the fabric of the honour of
this country. It is not merely a ques-
tion of shuttling a lot of cattle around
from one part of India to another
part of India. These assuranceg were
given before the liberation of Goa,
after the liberation of Goa, before the
1963 elections, after the 1963 elections
and so on. So, the question that now
arises for examination is: how this
Bill stands up in the light of these
undertakings. )

In the first place, it excludes by the
definition of “elector” those Goans
who have resided and continue to
reside outside Goa and to whom the
Prime Minister, at a rally, specifically
addressed this particular assurance in
1956. It excludes Goans who have
always resided out of Goa, who have
always been treated as foreigners in
this country under the Citizenship Act
of 1855 and who became citizens of
India only on the 20th December, 1961,
by the Goa, Daman and Diu (Citizen-
ship) Order, 1962. It thus excludes
vast numbers of Goans to whom these
assurances and promises were address-

On the other hand, it includes =a
number of people, not Goans by any
stretch of imagination, who, quite
naturally and in the course of events,
particularly after the 1863 elections,
have moved into Goa as part of India
to earn a decent living; but although
they are Indians, they are not Goans.

1 suggest, this kind of rigged opinion
poll, that is going to be taken, by
exclusion of people whv ought to be
voting on this but will not be voting,
and by inclusion of those who ought
not to be voting on this but would be
voting, as something I cannot but des-
cribe as fraudulent, ] have endeavour-
ed to correct this matter by writing to
the Election Comnilssion; I have
endeavoured in this matter to wnite
also to the Prime Minister. In res-
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ponse to the latter, I have got a reply
from the Deputy Minister dealing with
this which just makes no sense gt ali.
because he talks of Goans resident in
Goa and I am talking of Goans not
resident in Goa. But the argument
that I hear being advanced is the
impracticability of getting non-resident
Goang into the electoral roll for the
Opinion Poll. 1 have been in the Dis-
{rict administration for a number of
years and 1 know something about
administration. And I can see no
difficulty. It is said that, firstly, there
is impracticability of defining who is
a Goan. There is no difficulty at all.
I have tabled an amendment which
defines what a Goan is in the simplest
possible term. Then, secondly, therc
is said to be a difficulty of enrolling
these Goans residing out of Goa on th
electoral roll. But I can see no diffi-
culty whatsoever. If applications are
invited from Goans residing out of
Goa to be enrolled on the electoral
roll for this special purpose—we are
not talking about an ordinary elec-
tion,—of ascertaining their opinion,
there can be no difficulty whatever in
the registration of these people not
residing in Goa, if they are Goans, and
if they wish to vote on this, I repeat,
there iz no difficulty for the simple
reason that the definition that I have
suggested is that a Goan is one born
in Goa who became an Indian citizen
under this particular Citizenship
Order. Now, the advantage of saying
that a Goan is one who is born in Goa
is this, that the Goa Administration
alwavys had compulsory birth
registration. Anyone who cannot
prove that he was born in Goa prior
to 1961 and so became a citizen of
India onlv in 1961 mav not be regis-
tered. Because of this Citizenship
Order, those and only those people
covered bv it who can produce Goan
birth certificates should be registered.

Similarly, about organising the
voting by these people, surely, we
have heard aboutehe postal ballot. 1
have tabled an amendment bv which
these people would be eligible for
voting by the postal ballot.

2323(Ai) LS—8,
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Sir, the burden of all that I am
saying is quite simple. We have been
pressurised into advancing the date of
expression of opinion by Goans. 1
would not go into i§. It is unfortunate.
But it is being donc now in 1866
instead of in 1971; and we now have
a Bill before us for that purpose.
Having been pressurised into advanc
ing the date by five years, we ar:
again being pressurised as to who shail
vote and who shall not—by bringing
a Bill before the House which looks
to me fraudulent in the sense that it
excludes large numbers of people who
ought to be expressing an opinion
and includes large numbers of peo-
ple who ought not to be expressing
an opinion. That being the case, Sir.
1 would take the liberty, finally, of
reading two little bits, one by no less
a person than the President Dr.
Rajendra Prasad who said thls in
March, 1962, three months after libe-
ration. He said:

“We have, however, repeatedly
assured the people of Goa and the
world that the personality that this
area has acquired . . . thall bhe
preserved.”

And, Prime Minister Nehru, just one
month before he died, said this at
Bhubaneswar to all these people who
even then were trying to grab Goa
He said:
“The world should know that
there is some honour left among
us in India.”

In conclusion, I suggest. if we wish
to behave dishonourably, we may pass
this Bill as it is. But if we wish to
behave honourably, we do amend the
Bill, more or less, on the lines I have
suggested. The only objective T have
in the amendments I have tabled is
that those entitled to vote should come
on the rolls and those not entitled
ought to go out. The rest is a mere
matter of mechanism or administra-
tive arrangement appropriate to that
situation.

Shri Harish Chandra  Mathnr

(Jalore): Mr. Deputy-Speaker, Sir.
two powerful speeches have been
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made, and they are entitled to all the
respect coming as it does, by my hon.
friends, Mr. Hanumanthaiya and Mr.
Dandeker. I thinkat no time there
was greater need for an al -India out-
look on which my friend Mr. Hanu-
manthaiya has laid great emphasis.
There are very few friends in Par-
liament who are nearer to me than he
is. Both physically and mentally, we
sit together, we ta'k together and we
exchange our views. But I do not
see how my friend feels that the all-
India outlook is in danger with this
Bill being passed. I can understand
when he talked about the cult of
Shivasena. As a matter of fact, when
we carved out linguistic States and
when there was a discussion on the
reorganisation of the States, I raised
my lone voice against dividing India
on the basis of languages and it is
unfortunately that, T must say, which
has been plaguing us al' the time and
which js responsible for so many dis-
ruptive tendencies which have deve-
loped in this country.

Today, Mysore itsclf is thinking of
bifurcating itself, as a matter of fact.

Shri Basappa (Tiptur): Mysore is
not thinking like that.

Shri Harish Chandra Mathur: There
are voices. . .

Shri Basappa:
can ignore them.

A few voices; you

shri Harish Chandra Mathur: 1 do
not know what I should ignore and
what I should not ignore. But I know
that there are voices raised and those
voices cannot be ignored surreptitious-
ly. There is something deep-rooted in
that. Let us understand it. There-
fore, anything which goes counter to
the all-India outlook has got to be
examined with great care and we
cannot ignore simply because of pas-
sions and certain outlooks.

shri Basappa: That way.
where there are dissentions.

Shri Harish Chandra Mathur: I
would very much like that this cult

every-
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of Shivasena should be dealt with a
firm hand and the Government which
has all the time in these last few days
and weeks been talking of taking firm
action should give a good evidence
of this that they will deal with all
such tendencies firmly and without
aay let or go.

While 1 say all this, I would like to
remind my friend that it was Mr.
Chavan who was the first to raise his
strong voice against the activities of
Shivasena and he made a public
speech. There is no secret about it. If
it is reported what Shivasena is about,
it is also reported what Mr. Chavan
has said on this particular issue.

8hri Nath Pai (Rajapur): Every
sensib'e man in Maharashtra condemn-
ed it.

Shri Harish Chandra Mathur: So,
instead of again trying to dissociate
the people, instead of trying to drive
a wedge between those people, let us
have all those people who are con-
demning such activities with us and
encourage them and acknowledge what
they do instead of trying to create an
atmosphere of mistrust. It would be
much better if we take a more rea-
sonable line and I am with those who
will urge upon the Government to
take a firm line of action against such
activities.

I could not a'so appreclate when
my friend talked about one-man com-
mission. That would be just a nega-
tion of all the assurances which have
been given, It is not a matter for any
one-man commission to say what is
going to be the lot of Goans.

Shri Hanumanthaiya: That was not
my suggestion. 1 merely replled to
Mr. Alvares when he made that sug-
gestion.

Shri Harish Chandra Mathur; What
is the role which one-man commission
can play in this matter? That is ex-
actly what I want to understand.
There can be no one-man commis-

.
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sion, whether it is suggested by some-
one else or whether it is endorsed by
you or not, and it is not a matter for
anybody, howsoever a distinguished
a person he may be, whether he js u
Supreme Court Judge or anybody,
but it is a matter for Goans only to
decide.

Shri Hanumanthalya: The difference
of opinion between me and Mr, Al-
vares was that he referred to the lan-
guage and the culture of Goa and it is
only those two questions that are
sought to be referred to the com-
mission.

Shri Harish Chandra Mathar: |
do not think there is any issue which
can be referred to the commission. It
is for the Goans to decide what they
want and how they want to go about
it.

Again, my friend, in his great an-
xiety—I can appreciate his absolute
sincerity—said that all centrally-ad-
ministered areas should be treated
alike. All centrally-administered areas
cannot, unfortunately, be treated alike.

15 hrs.

Hi hal Pradesh be treated
as Nagaland is to be treated, It can-
not be treated as Pondicherry is to
be treated. It cannot be treated as Goa
is to be treated. I can understand the
administrative aspect of it. The admi-
nistrative aspect is quite a different
thing. We will say, this is the admi-
nistrative unit; we have got to deal
with it in this particular manner, but
there are certain historical factors be-
hind it, there are certain backgrounds,
there are certain political jssues and
those political issues cannot be the
subject matter of any administrative
decisions.

Again my friend was talking about
poll and electoral rolls. Tt will be
very uncharitable to blame the Chief
Minister of Goa, Daman and Diu re-
garding electoral rolls because we
have got the Election Commission, If
it is said that the Election Commission
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r has no jurisdiction over electoral rolls,
then there wouid be some justifica-
tion, but when we know it fully well
and when it is clear that there is an
Election Commissidn which exercises
its jurisdiction in all matters of elec~
tions and that the electoral rolls as
they stand today are subject to its in-
dependent juridiction, then it would be
very uncharitable and unfair to
blame the Chief Minister or Mr.
Bandodkar or anybody. '

Let us now comg¢ to the brass-
tacks. These are the points which
have been raised and these are my
reactions to these points.

Let me now come to the assurances
about which so much talk has been
made. My friend, Mr. Dandeker, who
is not here now, profusely referred to
the speeches made by Pandit Jawa-
harlal Nehru, He said, “let us under-
stand what the genesis js”. If he had
read the speech fully, if he had gone
1o the second and the third para, he
would find Jawaharlal Nehru saying,
“it may be ten years, it may be five
years or it may be any period”. He
never said that it should be ten years.
When you have to go to the genesis,
the most appropriate thing would be
to go to the Resolution passed by the
Elected Assembly of Goa, Daman and
Diu. That is the genesis from where
the thing starts. Then there had been
negotiations with Prime Minister Lal
Bahadur Shastri, who came in the
picture. Mr. Chavan was nowhere
there to influence him. If everybody
is pressurized. if Nehru was pressuriz-
ed, if Lal Bahadur Shastri was pres-
surized, if Indra Gandhi is pressuriz-
ed. then T hope there iz no saving for
this country. It was Mr. Lal Bahadur
Shastri who had almost come to the
conclusion and this poll was to be
taken somewhere bv the end of 1965,
but simnlv bercause the war intervened.
this could not be done. What is wrong
abont it. what is wrong about this par-
tienlar ooll. T cannot understand. T
think the Government would be ac-
cused of vacillation if they do not,
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go forward ang put this Bill through.,

1 have to touch only one point which
Mr. Dandeker has .ade. That was the
only point which he was stressing. He
is not concerned with merger with
Maharashtra or Mysore. Nor are we
concerned about it. Whether he is
concerned with merger with Maha-
rashtra or Mysore or its remaining in-
dependent, I am not concerned; I am
the least worried about it. What my
friend said was, “you are denying the
right to the Goans who are living out-
side Goa and who have no resident
rights in Goa”. He says that an
undertaking was given to Goans all
over. Will he stretch it further and
say, “Goans living all over the world
and not only in India”? Am I to ynder-
stand that he wants to confine himself
to Goans living in this country or he
is talking about Goans who are spread
all over the world doing business
everywhere and js asking why should
they not be consulted? Does he mean
that? He will never mean that. It
should be obvious to anybody with a
little commonsense that the under-
taking is to the persons who are affect-
ed, to the persons who are living in
Goa and who are likely to be affected
by the merger or otherwise, Who are
those people who are affected and to
whom such an assurance means any-
thing? These are the persons who have
the resident rights. If the electoral
rolls have anything missing, certainly
there is no reason why we should not
look into them. If there are people
who have surreptitiously gone on the
electoral rolls. their names shou'd be
struck off so far as the polls are con-
cerned. T can understand that. But to
say that every Goan. whether he has
a resident right or not, whether he is
qualified 10 be an elector or not, should
be corsulted is. T think. putting too
much of a meaning into it. Here who
are the peonle who are affected by
the merger? These are the peonle who
are affected bv the merger and they
have got to he consulted because these
are the people to whom the under-
taking is <upposed to have heen given
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by any standard of common sense.

Therefore, I think he was unneces-
sari'y making too much out of it and
I wish we take a balanced view and
we do not hesitate about it.

o 7y fewd (FAT) 1 Iumeam
RT, T D e § anf ¥
o dfrr & ad 8 fgewr fmmr @
AR AR qTg A A ot o g€ 6
Targar ¥ alg w G & ew ke A
aw A @ & gafed oo g9 &9
a3 fir o fegrei & fom ag wang
Tw @ @ 5 wor fedw g ¥
¥ Y WX IEE AT T FY A gAT
§ s fgam @ wom gAtsAr
& qIX F 9O Y qwT 77T & AT
et S wrw QU fEar o @ d 0
w7 go8T gAY 3fez 7 AAwlw g
fagelt wwr & AT qa@ gwt | IEF
ATFTT AT, TF T & Heg< AT 3F A1
F WL WIS AY /Y FHAT T AT ®
%, g duwr gy AT Aifge ar  wfew
Tg HATET TN g UF AN F) A9
FOX KT KA FA ¥ Fgr wifge &
T gALEAT & AEAT @) 91 { oF
5T I&T Nfgd A g F fory 7m-
FiaF T ¥ IqwT g frarear afed
Afww TaT g I qI9 § g AT
g ¢ § fF grua ora & avg wsy
qadeaT grawd) fadaw agi 9w £
now § U AT 3 9% § 9
faara w1 71471  fis WGT & WA 9T
Wy F grewAr s wifed 1 T
I9H X L qTale Ay fawres &1 wary
Y frat Iar &, g ¥ we § @
st

oo sy ST WY gALAAT HT
& ey & qx fdas g9 S X O
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faar a1y 3qi =g a1 omwar
Y a1 gy wga o faur ar
o wrr gg 2 fr o Agx & fw
gt W gl o) g9 & A
ooy ¥ qE ...,

shri J, B. Kripalani (Amroha):
What will the future generations do

if you do not leave the problems to
them?

ot ag fonrd : aweERtd dT T,
IR 9T F@I, IR AR
AT A A FANTA I T A
g

agt 9T Yagd a1 qA N F@gw
AT AFE ¥ IO AT wAgd ezt
o Traivz FaTE A F T A wrwATAA
fer o & oY wrY ==t A af
afem 78 gfez & Sar & g9eT & atHA
FATEIATH AgE AT F ATeETHT T TR=
1Y F wrvATEA 3 HY AT qEw A
@y § 1 zafay are T ag wg
TATFTATH A # Tg FT 47, TAZ AY
q gg wgl 91, FFT FAT AT A IT F;T
g1, #1748 %3 T 77 fagra 7 fady
w3 f Mwr F s AW oA S
FATT & qE HUA wiasy 1 dawr 5
g1 wifa ¢ 1 @ fagra # wed
w Y qaew faar a1 @ g, saw &
T Ty F7ar g, gaa & N7 e
FWE

T Wl W oo o e
& A Frie w5 e
dn w0 A § W i
1 @Y AT § ar &) wea) & ey i
o & fod wR &, 3 e o g
fwrert & o ot afe @ Tq qurd
& fagra &1 g & wnd w6
N A qur ¢ fr fgrgeara & aomr-
i foey wad & & g7 @ @

Polly Bill
a1 | QI gH qW A e
Y WA §, wwar ¥ ger andwa ¢,
qEw Ay B wroquy @ fe
fafwa Toal & 99 N @ a7 W
W @ § o7 g Wt Ty qErh ®
fgra & afr g A e QA& 7

agl 9T a3t wTE g 6 frwer
A X W afawr @ | fasgw ar
a1a & fx weo ag W) s qaTe a7
% WY saTew, Wrey av afoarer w4 §,
IW & FER AW K AT A g
afgy 1 Y w7 foww FEFRwm w1
A qgi 93 1 feay &, g@d ww @A
F1 oty & s wra T, ar fed o
AT, § qEE ATTETAY A ge W
v fem ¥ o 8T oF arg-
Ffawr{r gt F1 39 gar § o
aw o A w1 v fgaar afge
# i war g f5 oo ® oag oo
Ty € o WY d, Su g7 awt
& g adf @il wY, forwr aw fram
F AT wAAAT gAY F AT qwAr §——
& wver § g el oY i W@ E,
I & a fggeaa & weo ool #
M@ ETaff s @
§— gft & weAr Aw o A W
Yt e fgg o

gt av adewe sfanve ©
e w1 9w 3, Ik 13 7 fagr -
2 ? §fs o adwwT A A ¥
FreftdYoor ar o w1 & o @A F AT
¥ o fafra Ta &, safad ag e
qr, ag g 91 f5 W R Wt F
19 ¥ mr & FTFL A W @,
o vTaE IEE I T qA9rdt SqAETT
)R gafad A& &g T fr ag gl
& aga wver v fear | whe
o0 WEY F wHw & gt § maw g
W &9 & 7 gUIT /A F F0A AT
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¥ aqyr a2 & 5 a4% qra qerdy
sragre fieqr wramy, @ar w1 yEEn
fasar amdmT 1 @Y # qg s wga ¢
fis 8 WTHIT A WY g7 fagra war
§ ry foray §, Far w107 § e ag gan
T+ agrel, SAT faearT A FdT |
sy & wiw wvan ¢ fd ol owal # S
afqr wiedl  dfgsew § 3N,
o) ozt a% 5 &% goE w1 o,
31 femsaw & g gefiwr ¥ 27w
wifgy, @ifs @ fegeam & same
freae oY gwraifasw v &) 98

&y fagaw & fegreq o1 @
FET § AR AWK AR AT FQT
£ & ol & i & froy vl @,
ITH &N T & fau Y @ faara
Y qqATAT S

o ® & g wgr S g fF
T I AT T qFaT Fr =t
FTHA AT e fAg qFiem qand &,
yfF Gdm W)X Wl faarg W=
G, FaT FT §FBT FT AT FAT
qeqr-d WS ®T IFGAT W
fggeam ) oFar FY 9T T g
aY §F YURIT FT AT HT g6r g |
£ G FT Ny ALY QFaT &1 3,
g TN AT I FIA A1 o
(A g 1 Y e 3g T #IF GR
WGk W AN @O F HAAT
Ex |

Shri Shinkre (Marmagoa): Beforc
speaking on the political aspect of this
Bill, Ithink there is a very great need
to refer at least in brief terms to the
background of what is called Goa. Just
now, some hon, Member had said that
Goa had been under foreign political
domination for about 450 years. That
is only a balf-truth. Goa is comprised
of 11 talukas out of which only 4 were
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under foreign domination for 450 years.
I belong to the remaining seven which
were under foreign domination for
hardly 150 odd years.

The most surprising thing that Shri
N. Dandeker does not know—and I
shall come to him later on—is that the
urge for keeping the territory as a
separate entity, as a Union territory,
comes exactly from those people who
are in those four talukas, whereas the
people in the remaining seven talukas
representing the overall majority of
the people of Goa have been and are
and have always been rightly or
wrongly for merger with Maharashtra.
So, I say that this craving or this urge
for keeping it as a separate political
entity comes from those people only
as a by-product of foreign domination
which for over four hundred years
they could not shed.

There is another fact also which I
would like to bring to your notice.
While these four talukas are called
junia kabijadi, that is, the old con-
quests and are really the products of
the Portuguese conquest, the remain-
ing seven talukas were never con-
quered by the Portuguese, They were
only ceded out or they were trans-
ferred to Portuguese rule through
treaties. And by whom were these
treaties made? One treaty was made
by the Raja of Savantwadi regarding
Pedne and a part of Dicholi. Another
treaty was made by the Raja of Sun-
dhe. My hon. friend Shri C. R.
Basappa may perhaps know that the
Raja of Sundhe was a Kannadiga
ruler in those days but today he has
become a Goan ruler or Goan prince.
And the Ranas of Sattari fought the
Portuguese domination till as recent-
ly as 60 years back, upto about 1913
or so.

What I want to impress upon you is
this that this demand for maintaining
the area as a politically separate en-
tity and all this talkc of distinct indi-
viduality and all this nonsense comes
exactly from those people who repre-
sent but the by-product of foreign
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rule. I am not surprised that men of
Shri N. Dandeker’s ca.ibre, for whom
I have the highest regard, should come
forward here as an advocate of those
people. ..

Shri N, Dandeker: I am sorry; my
hon. friend is completely misrepresen-
ting me. I did not speak either for the
one or for the other.

Shri Shinkre: Shri N. Dandcker was
a very good advocaté of a very bad
case, He veiled his attack and he
veiled his statements in a nice way
but he could not omit the fact, and he
could not but let the fact come to light
that he is also swimming in the same
pool and swimming in the same waters.
I hope my statement will not be taken
objection to when 1 say that Shri
N. Dandeker unfortunately belongs
to that kind of people in this country
that still crave for the good old
British raj.

Shri N. Dandeker: It is completely

wrong. 1 must contradict the hon.
Member straightway.
Shri Shinkre: Let him contradict

me whea his chance comes. But what
I want to submit is that these are the
people who even today, after nineteen
years of lndependence, have doubts
about whether this country will con-
tinue as an independent nation and if
so, for how long. The raj presently
might have gone to bad hands or ineffi-
cient hands or incompetent hands, but
there is no denying the act that the
destiny of this country is already mar-
ked and marked for ever. But these
are the people who have still doubts
about that, and, therefore, I am not
surprised at his making this advocacy
here of a lost cause.

"8hri J. B. Kripalani: Let not my
hon. friend spoil his good case by bad
arguments.

Shri Shinkre:®Shri Hanumanthaiya
spoke of pressurising and he spoke of
agitational methods. He just launched
one of the most sweeping attacks on
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Maharashtra ang Maharashtrian lead-
ers. I do not hold any brief for Maha-
rashtra, but I want to remind him of
two things.

When the late Shri Lal Bahadur
Shastri had gone to the AICC meet-
ing at Bangalore, it was his own people
who had almost smashed Shri Lal
Bahadur Shastri, so to say; they could
not smash him and, therefore, they
smashed the windowpanes of the house
where he was staying,

Shri Basappa: They only reminded
him of the democratic way of dealing
with jt.

Shri Shinkre: Again, it was the
Coagress people who had burnt on the
streots the effigy of Shri Bandodkar.
Shri Bandodkar is only an instrument

- of the peobple; he is only a symbol of

the great inner urge of the Goan
people for generations; he is nothiag
more than a symbol. It was this Gov-
ernment here which had thrust on him
power unnecessarily and reduced him
to the state which he is presently in.
He never wanted to rule. This Gov-
ernment knows that he never came
to ru'e. The Assembly in Goa was
formed not to rule over the territory;
even our election to the Assembly was
fought mainly on this very issue whe-
ther the people wanted to merge with
Maharashtra or not. There were only
two voices in Goa; one was for merger
with Maharashtra and the other was
for a full-fledged State. These were
the only two demands in Goa. The
other d d fs just a d d of the
minority; it cannot be conceded under
any circumstances. It cannot be con-
ceded at all.

Now come these people 'ike my very
esteemed friends Shri Hanumanthaiya
and Shri C. R. Basappa who want to
move amendments to add the words
‘or Mysore'.

Where is the need for it when the
Bill is so clear and so correct?

Shri Basappa: It 'is because ef the
attitude of partiality that they have
to come forward and table amend-
mernits. N
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Shri Shinkre: What I want to sub-
mit is this; that this is a very funny
party, The press had reported that
they had dealt with the matter and
had gone into al the aspects of it
in the parly executive, but because
these people had been completely
overruled and set aside and everything
had been scttled right there, they still
come to this House and raise the old
bogey.

Regarding the tolerance or intoler-
ance of Maharashtra . . .

Shri Basappa: You could speak of
your own party: do not speak of other
partics,

. Shri Shinkre: Regarding the alle-
ged intolerance of Maharashtra, let
me say this. In Bombay alone, ac-
cording 1o Shri Dandeker's estimate,
there are more than 50.000 Goans.

Shri N. Dandeker:
being misquoted.
any figure,

Again 1 am
I did not mention

Shri Shinkre: Day in and day out
hour in and hour out, they have been
agitating against the merger of Goa
with Maharashtra, and no Government
of Maharashtra, no Chief Minister of
Maharashtra and no Home Minister of
Maharashtra ever came forward {o
suppress it. Do you mean to say that
it is difficult or impossible for the
government of the day in any first-
class, full-fledged, autonomous State
like Maharashtira to suppress and shut
down the mouth of those people who
do such things? Still these people
want to say that Maharashtra has
been intolerant.

1 do not want to make any case for
Maharashtra a fortiori, But I want to
place before you a few bare and plain
facts regarding the assurances that
have been quoted by my hon. friend,
Shri Dandeker. What is the worth
of those assurances? (Interruptions).

b .I will come to it. They are of a poli-
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tical nature. Shri Dandeker himself

says that in 1954, thc late Shri Nehro
made this statement. Why? On what
basis? France had then given yp her
possessions in India and poor Shri
Nehru was all the time living in a
fool's paradise thinking that Portugal
would also onc day do likewise. He
made that statement in that context.

Then again in 1956, the second
statement that he referred to was
made. Under what circumstances
was it made,

Shri J. B. Kripalani: You cannot
say he was living in a fool’s paradisc.

Shri Shinkre: He wanted to show
to the world that Goans were agitat-
ing, were waging this campaign, this
freedom struggle and he delivered wll
these homilies to Goans in Bombay.
At that time, he tried to persuade
them to go and enter the freedom
struggle and participate in it in a
more active, cnergetic and enthusias-
tic way, But what happened?

Shri Basappa: You want a breach
of faith to take place?

Shri Shinkre:
come to that.

No breach. I will

All these so-called Goans in Bom-
bay were ready to make all the agita-
tion and the freedom struggie, most
of them in Bombay and in other places
of India, but never in Goa. So the
late Shri Nehru became a disillusion-
cd person. His illusion remained
much longer to our bad luck, to our
misfortune—I will come to that.

Shri Hanumanthaiya was being very
shrewd. He did not want to disclose
the name of the paper, When we forc-
ed him, he said, Indian Express. Do
you know why he did not want to
disclose it? This Indian Express is
being edited by one of those Goans
whose only son gavc up and renounced
Indian nationality an& Indian citizen-
ship on that day when Shri Nehru
ordered army to march into Goa and
liberate it.
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Shri J. B. Kripalani: The father
is responsible for the son?

Shri Shinkre: He is not. At the

same time, he has also not renounced
his son or given up the son.

Shri J. B. Kripalani: How can any-
one give up his son? (Interruptions).

Shri Shinkre: Everything is being
done by the father for the son, It
is this sort of people who are coming
in the way of our natural develop-
ment.

Mr, Deputy-Speaker: His time is
up.

Shri Shinkre: 1 think I have not
taken half the timc taken by Shri
Hanumanthaiya,

Shri Nath Pai: The House must
hear the authentic voice of Goans re-
presented by two Goans here. Let
us not be very rigid.  You will be a
little flexible.

Shri Raghunath Singh (Varanasi):
Let the time be extended. Many of
us have to speak.

Shri Basappa: Time must be ex-
tended.

Shri Sonavane: He comes from
that place. Let him have his say.

Shri Shinkre: Regarding pressuris-
ing, believe me, take my honest word,
the day I heard on the radio that Shri
Chavan had become Home Minister of
this country, 1 was not happy. You
can check up with Shri Chavan or his
Deputy. 1 wag not one who offered
him any felicitations or congratula-
tions as Shri Basappa did, because I
know that Shri Chavan is the man
who would always play safe and who
would never care dor our future if it
meant involvement of his own pres-
tige with the Prime Minister, and with
the Cabinet.

. coming here and piloting the
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Shri Basappa: You go and ask Shri
Chavan what he had said.

Shri Shinkre: I am entitled to ex
press my opinion in‘this House.

Mr. Deputy-Speaker:
into personalities.

Do not go

Shri Shinkre: 1 would much rather
that Shri Nanda was there, piloting
the Bill because I know I can at least
get from him the fairest possible deal
which in truth I cannot now. May 1
ask what prevented Shri Chavan from
Bill?
After all, it iy a Cabinet functioning
on the basis of joint responsibility. 1t
is a whole Cabinet decision, What
is this bogus statement of Shri Chavan
that as far as Goa and the border ques-
tion are concerned ‘I am out of it"
Why this lack of moral courage? It
is the decision of the Cabinet to which
he belongs and the decision which hc
has to carry through.

All this only goes to show that if
there was  pressurising—my hon.
friend was talking of pressurising—
all these years it is only from Mysorc,
from Shri Hanumanthaiya and the
members of his clan, They have no
case so far as Goa is concerned.

Much was made of contiguity, 1
concede that on three sides Goa is
connected with Mysore. But what is
there to it? After all, it is the wishes
of the people of Goa, my own people,
which should prevail and will prevail.
1 can tell you that my family is hall
located in Bombay and half in Goa, If
1 can poll 20 votes in Goa, | can poll 20
votes in Bombay too, But under no
circumstances, am I prepared to let
my brother, sister or father to decide
what I am going to do for my future.

Shri Hanumanthaiya: That is no-
body's case.

Shri Shinkre: Whatever may be
the political set-up, the Goans will
choose for themselves, Their consti-
tutional and fundamental rights are not
going to be touched. They are not
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(8hri Shinkre]

going to be less or more than other
Indians elsewhere. So why this hue
and cry about Goans elsewhere also
being entitled to. vote? For whose
sake? Am I going to allow my bro-
ther or sister or father to tell me
what I should do tomorrow in Goa?
Why this love for those who have
their own distinet individuality? Why
did they not five years ago come and
join us in the liberation struggle and
settle down in Goa, which is a first-
class place, with all amenities to live?
What do these people want?

Shri Hanumanthaiya: What are the
amenities?

Goa, Daman

Shri Shinkre: They want to enjoy
the best of both worlds. They want
to remain where they are and enjoy
themselves and for their escapades
they want to come to Goa, What for?
For their occasional jaunts and this
and that. (Interruptions). Let them
settle down, Nobody denies them that
right.
person like Shri Dandekar to plead
for those people is the last straw. (In-
terruptions). I just got wild on this.
Because I was used to hear all this
time of the ICS people as people with
poise, accomplishment, balance, people
with so many good qualities . . .

Shri Bakar Ali Mirsa (Warrangal):
Bank balance.

Shri Shinkre: My hon. friend says
‘bank balance’. I was surprised. I
did not want to say that Shri Dande-
kar is one of those unfortunate people
who did not confirm the rule, I do
not want to believe it. But to come
forward and make a case for those
who do not even have love for the
nation, for the country, who still want
to live in the colonial empire . . .

An hon. Member: Do not say that.
Shri Shinkre: I state facts.

Goa comprises all talukas, only 4 of
which are anti.merger. The remain-
ing 7, who are the predominant sec-
tion, 99 per cent, are for merger. What

DECEMBER 1, 1966

But for a first class wonderful ’

and Diu (Opinion

9696
Poll) Bill

does it explain? These people of the
4 talukas have been, as I said, under
foreign rule from the very beginning
for 450 years, while we of the other
7 talukas have been hardly under it
for 150 years; there again we were
never conquered. We may have been
ill-treated or mal-treated by Salazar
and his clique, So, their position is
just like a bird in the cage, which has
been too long in the cage. One day
the master said, ‘“Please go away, I
cannot tolerate it”; the bird went
away but returned, saying “I cannot
fly freely.” That is what they want,
that is what they want to have per-
petuated here. Under no circumstances
the Parliament of this country and
the nation is ever going to allow any
such nonsense.

Mr. Deputy-Speaker: Shri Tulsidas
Jadhav.

Shri Raghunath Singh: I have given
my name long ago, My views are well
known, and therefore you do not want
to give me time? I gave my name
two days before, and I do not under-
stand why I am not being called. The
time may be extended, we want to
speak,

Shri Sonavane (Pandharpur): At
least five minutes to each member.

Shri Joachim Alva (Kanara): 1
make the motion that the time be ex-
tended by two hours.

Mr. Deputy-Speaker:
the Minister say?

What does

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): You know the time
that is available to the House, and it
is for you to decide whether any more
time can be given.

8hri Raghunath Singh: The Speaker
has not to decide, we have to decide.

Shri Vidya Chgran Shukla: As
for the Government, we want to finish
according to the schedule fixed by the
Speaker,
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8hri Raghunath Singh: What about
the motion for extension of time?
The motion is before the House. Every-
body wants to speak. It is not a mat-
ter of only Maharashtra and Mysore,
it concerns us also.

8hri Vidya Charan Shukia: After
the hon. Members have spoken for
some time, we can decide, if neces-
sary, to extend the time,

Goa, Daman

Mr. Deputy-Speaker: The Speaker
told the House that this should be
finished by 4 O'Clock. Then he ex-
tended by half an hour to 4.30. We
will go up to 5.30.

Shri Alvares: You extend it to
6 O'Clock.

Shri Raghunath Singh: Half an
hour is not enough. We are making
a motion under the rules. You take
the view of the House,

Shri Humayun Kabir (Basirhat):
If it is the unanimous desire of the
House, and there is a very strong feel-
ing . ..

Mr. Deputy-Speaker: We must
close all the stages by 5.80. I will call
the Minister to reply at 4.30,

Shri Sonavane: Your extension is
reasonable, and the House shouid
agree to it.

Shri Tulsidas Jadhav (Nanded):
Please give us 10 minutes.
Mr. Deputy-Speaker: Five minutes.

Shri Raghunath Singh: In five
minutes what can we speak? All
right, I will not speak. Everybody
knows my views. You are restricting
our time to five minutes. We say the
time should be extended. What can
I reply to Mr. Dandekar and others
in five minutes,

8hri P. R. Patel: It is not proper.
ot geufae wrew : gansaE
w7, ug A, fa7 g § g

wiat §, & gaR a0 @ g | ve faw
R UE R R (IR il it i
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g, 3w ¥ qf ff A fka{
zaT g aA Ay & fa——

“There has been a demand from
certain sections of the people of
thig territory for merger of Goa
with the adjoining State of Maha-
rashtra.”

Trat & o A §, @ =gy § i gw oo
wa & fr gwer &g I1aT & 1 W WY
afs ag wegar & v qf woqF g v
2, @3 gEu ot ag 53 e gw W
areY, @g & AT Tww A ovd el W
agt & 1 M saEr TNAfew e B,
A TET CITORT gF A 3w N g A
LCLR R AR CIE £
saafrafi &

FadYarg ag § fr—wi fogr §—

“whether the Goa area should merge
in the adjoining State of Maharashira
or not and whether the Daman and
Diu areas should merge in Gujarat or
not.”

g gmAT g A H g ar A
g greEfan @z g, W aof
& e, g wE 37 W @ q@ &9
{1 g faa gAFiar ot 7 g9
qgs & R ey, &Y Ay A
FR-FA AL Teawdr @ I @,
) awat & F5 3781 WY 8 THawEH!
ok ) o fog T Fawk ¥
g1, frg ¥ ar fearol & ant ¥ afe
gar ¥ wr§ wec &, @ @@ W
YT aff 3 Ay ¥, At #
af wiedy gt &, o ST w7 Fat
Dt &, 3w ¥ wfa w ), W F
fax ¥ e ), oy feafr agt T
#ar ot & tad wmecd, o Oy
¥ widy oY & fadr ot AT &) 1T
faranofy & fodr wgd §, fr B @
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|5t qad I/ ITea)
& wfasan 7@ § a7 w7 qg3
aqa § 1 gafres wrf qIq ag@ W
g & ¥ quA § aff war 5 qan
taarT 77 3 77 g oAt § ) 9= AR
qIAT e AT ¥ fagi@
#qq T faar § au 1 N 13qW AT
AT NAX T §, IT ) $7 OF 63
%
A arat & fad w311 7 sAny
FgaTAT Igat g fr agh o A @
e afi g€ fora® 1§ agt gaw e
agt @1 at w1 g avg g€ 1 1) feeelt 3
1fs 1§ feallow far & & @R
aar ardt & Afer wgrae; F) A
© g T A g 9 wffama @,
a4 oY agt fewimiaT 3q, e gAdr
M & fqd w1 qE@ aa
aft g€ faaa fr arf asdw g€
AR

Y qo vo ¥W: mrgqa My fF
Mg a0

ot qEAETw wew : $7 fd
Frd 9T 1w g, v AfgAr AT

@Yo ag & fe o@ Tl N
e Ty orar §, At oY s Ay
oY 92w &, IT FY TAT W AAT E,
9z Y W FAOT IAT q1, IAY AT
Tg AT ag g rdy @Y ag Wer dar
gt {1 o feegear § € fgear Qar
A A van 1 fw IFFH AIrATT A+
¥ arg A gy, alss ngrasz g qar 93W
¥ Xzt FA0fE, FM@E AT NA F]
JAT @D AT | qF G F AT IAF
faq afaFt¢ &37 § A1 37 qv smafa
qTe # T i G qF @ R &
Ay 3 qF miHr AT wT IR qFT
. AW A wrar g, ora g AN wTA
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¥ fr g ad W Q) 39 OF A
wrefr o #% Fgan § fir q [omT w4t
FTey ), faags qar § wgreeg &
AL & qATA § | 99 TFAE H7 AG
frad & N sam ag g Frgam
™A W @ g "R WA
g |

# oow) oz a@atar wigan g 0%
mdt A w1 fagar wmeT W gER
(i #E, T T Surar Wyl A {0
o oY qgt 9T FE ATTT QAT & AT
agl & AT woA 919 77 foew TR
TG I FFT AT B FEWTER E

Shri Hanumanthaiya: 1 request

vou, if it is so, to have Mahatmaji's
statue near the India Gate, and not
Shivaji’s statue in Bombay.

ot gEe Tvw ey ¢ A= &, w9
aimT 2 Awa £

gy arg ug & & qar =9 Al
gar & wgrosy wfawqor Fwar g )
qEY B W 3 g AT F ATH 0
Ffer wiwr g'fw areg wargR & S
FHg AT i ¢ 19 fqg gw 9w
aff 37 § & qu arge =& SmaAv )
7z ara Wt T & e o & ama A
zadY &t Y A3 wforgy, fgamaer At
F a1 Fg g A RN AR A
TF g 9T ¥ | 77 fAy OF wig F1 g
tT 9T ¥@ A7 FHAG AW G
i ..

v ana ag v feq o & wgreg
Fr A wreraw fear qr ag ) @
2, afe wgrorsg A Gar Y9 & gt
Yvar g1 W wEY ¥ waww ag 3 5
&g amy oy gAIR WL g ! TV I8
f% § 1 gat w1a 3g qgT far @ E?
oA f Afl, gEA IIY Fa( war



6701 Goa, Daman

et & 1 o) oY gank Wk §, gead
37 § gaF dar § afafern &1 5

atft A w1 AR fawr § ag g
&1 &, 9g wgIeg #7 &, Ay A a1
agi &1 3% fag gt W WA &,
a2 g |

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr, Deputy-Speaker, Sir, it is
not often that we have the pleasure
of recording our support to legislation
sponsored by Government. But on
this occasion I am glad that I can say
that we are in favour of the Bill which
is being placéd before the House. This
Bill would mean, I hope, the return of
Goa which was sought for a long time
to be drawn away from India’s bosom
and which has been paraded to the
world outside as a western basis in
our Indian desert and this legislation
will, I hope, conclude the process of
the return of Goa to India. On this
occasion we must salute the memory
of the freedom struggle of the Goan
people because we all know the kind
of repression that used to be the
rule in that part of the country; we
all know how the Portuguese militia
has been mobilised in proportion to
the population in a measure which was
not cven conceivable in the conditions
that prevailed in the British India of
the old days. I, therefore, welcome
the possibility which is envisaged in
this Bill of the completion of the pro-
cess. The footling little controversies
apart, between the States of Maha-
rashtra, Mysore or Gujarat or who-
ever else it may be, we hope to see
the return of Goa to Maharashtra and
of Daman and Dieu to Gujarat. 1f
there are some discondant voices like
the very formidable voice of Mr.
Hanumanthaiya and those who are
supporting him asking for the Canarece
people to be brought into the picture,
T am afraid it is a little too far.

Shri Hanumanthaiya: Have a soft
corner for them also.

Shri H. N. Mukerjee: It is rather
out of tune with the situation. Can
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we ask them in all humility not to
talk in terms of chauvinism of thc
Maharashtra or any other part of th's
country in order to bring forward, o=
it were, the non-chauvinism and thc

humility of his own region? We bet-
ter not have this attitude, I may sar
that in certain matters. I do lel

slightly rattled by the Maharashtrian
attitude in regard to its dispute wiin
Mysore. For that reason I am nct
going to countenance the kind of re¢-
ference which Shri Hanumanthaiya
made to Maharashtirian chauvinism as
he put it. I am sure Mr. Hanuman-
thaiya knows that the events which
happened in Bombay to which Le
made a reference are events which
every decent Maharashtrian regret:
very deeply. There is no doubt abou.
it and therefore let us not drag th's
skeleton of chauvinism which migh:
be lurking in the minds of many. In
our country we are trying to sce an
integrated India, The process of th:
completion of integration of our Statc:
into a national entity called Indi:
would be helped by the legislation
before us. I would however like the
Government to make the poll really
free and honest.

Mr. Dandekar is not here and at onc
period of time I was slightly attracted
to the idea of Goans outside Goa ever
being entitled to take part in the opi-
nion poll because I know in places lik«
Bombay there are large numbers of
Goans who possibly send their earn-
ings back home. But I have sincc
heard the argument of Mr. Shinkr:
and other speakers and I think that
this would be a rather dangerous pre-
cedent and unnecessary alsp and s¢
I would not press that point of view

It is a good thing that the Bandhod-
kar Ministry has offered to quit office
before the poll is taken on that issuc.
I agree with my friend Mr. Limay.
that this is a precedent which the Con
gress Government should bhave trie!
to apply in the case of the gencra!
clections which are in the offing. Ove:
and over again reference had bec:
made to Jawaharlal Nehru's assurancc
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regarding Goa retaining her own iden-
tity for a period of time. He never
said that it i to, be for ten years or
it should be more. He has envisaged
that even inside of ten years we can
conclude that process. I am very much
at one with Mr. Shinkre and I think
when the emphasis on the cultural
and social pattern and the history of
Goa is made only to highlight the
separation of Goa from the rest of
India it is entirely misplaced and en-
tirely mischievous, We cannot forget
that these people who are now coming
forward to champion the separate
identity of Goa as a cultural entity
used to call the people of Goa Goanese
just as at one time we were called
Asiatics all over the world and this
word Asian came into the picture to
express our sense of detestation.

Mr. Deputy-Speaker: The hon.

Member shoud conclude.

Shri H. N. Mukerjee: I shall take
only two more minutes; I represent
a Party, They used to be put in a
separate compartment, as it were.
They used to be isolated from the rest
of the Indian community, We are told
about a particular spiritual climate
which seems to have pervaded Goa. I
know a certain kind of Latin European
temperament got injected to some parts
of India. But our country is hospit-
able to all kinds of influences and we
can afford to have pockets here and
there where foreign European influen-
ces can often be seen to operate, But
merely because the upper stratem of
Goan society had imbibed something of
latin European culture, that does not
mean to say that the desire of the
overwhelming majority of the popula-
tion would be thwarted and the mer-
ger with Maharashtra which is very
natural process should be delayed. This
reminds me of one thing which has
happened only recently,

All of us were very happy when
the news came that an Indian girl Mics
Reita Faria was crowned as the beauty
queen of the world. She comes from
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‘Goa, We were all happy about Iit.
We were unhappy that the Prime Min-
ister, a woman Prime Minister at that,
forgot to send her congratulations.
Later she said she was sorry; she did
not congratulate her in time. We were
surprised perhaps we should not be
surprised at the practised ineptitude
of our High Commission in London.
The High Commission took no notice
whatever of an Indian girls having
been crowned as Beauty queen of the
world, Anyway, she comes from Goa.
After sometime we discovered that
she was moving into some kind of an
entertainment racket . . . (Interrup-
tions.) for American troops in Viet-
nam. Then came the news that she
was not going there. I am concluding,
Sir. Then again comes the news that
she has changed her mind and whe-
ther it is Viet-Nam or moon she is
going wherever she wants to go. She
is a lovely woman and I do not want
to say anything against a lovely
woman but when a lovely woman
stoops to folly, she should know
how far she should go. On this
occasion, what I fear is, she has in-
herited some of the hangovers of the
old days when these people seem lo
think that they are not Indians and
that they belong to a different cate-
gory of humap beings and therefore
want to demarcate themselves away
from the rest of us in India. It is
only an illustration of the kind of
isolationism in which this part of our
country has been placed by the for-
mer regime and I feel it is about time
that we take all possible steps in order
to ractify the whole process.

Shri Hanumanthaiya very correctly
referred to certain things happening
in the Congress party. He referred to
a particular gentleman from Goa—
Kakodkar or somebody—performing
the vanishing trick. He referred to
the factions proliferating inside the
Congress party and the State interests
militating against the Central interests
and the faults and foibles of the
Congress party. But they should be
no argument for denying the principal
demand which is that the people of Goa
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should express their opinion freely
and frankly in regard to the proposed
merger of Goa with Maharashtra and
that the people of Daman and Diu
should express their views in regard
to their merger with Gujarat.

Therefore, 1 support this Bill and
I oppose the kind of suggestions which
were otherwise made,

Mr. Deputy-Speak

: Shri B P

Shri Raghunath Singh: So, I am
not speaking? Is there any chance
for me? I gave my name two days
agn. I am the Secretary of the party.

8hri Joachim Alva: He is an im-
portant Member; he is also Secretary
of the party, He may be given a
chance,

Shri Raghunath Singh:
out then, (Interruption).

I will go

Mr. Deputy-Speaker: Order, order.
You will get your chance, I have got
your name here.

Shri P. R. Patel: You are not giv-
ing chance to the Gujarat people; it
seems 50, From Maharashtra, so many
Members spoke; irom Mysore, 80
many Members have spoken. But from
Gujarat none of us has been called.
Has Gujarat nothing to say on this?
This Bill affects Gujarat also,

8hri Basappa: Mr. Deputy-Speaker,
Sir, speaking on this Bill, I would
like to make the position of Mysore
clear in this respect. We have been
saying that in respect of Goa, the
national interests must be the primary
consideration, The late Prime Minister
Jawaharlal Nehru considered all
these aspects and saiq that for a cer-
tain period Goa shoulq remain as a
Union territory. To change that thing
is pot in the interests of Goa nor in
the national interests, Those who
want to say that it should merge with
Maharashtra have®quoted the histori-
cal reasons and records, and mention-
ed the geographical contiguity, ad-
ministrative convenience and all that.
It you say thaj al] these factors go
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against Mysore, then I do not want
this territory to come to Mysore and
I am prepared to withdraw my
amendment. But let us consider it.
Let the House, in a decent manner,

congider these aspects, (Interrup-
tion).
An. hon. Member: What is this

‘“decent manner”?

Shri Basappa: I meant only in a
proper manner, After all, English is
not my mother-tongue, Therefore,
you must take the spirit in which I
am saying this, I may put forward
those reasons on which they claim
that Goa should go to Maharashtra.
If for any reason you come to the
conclusion that it should not remain a
Union territory, then, if those people
make a claim on other grounds for
merging it with Maharashtra, I want
to join issue with them. I may be
defeated but I do not mind it.

Sir, you come from Shimoga dis-
trict. You know how the rulers of
Shimoga had made treaties with Goa
at that time  Historically also,—
these are historica] reasons—from 119
AD, to 13132 AD, Gog was under the
Kadamba rulers. Afterwards, the
rulers of Hikeri, in 1632, made a treaty
with the Portuguese. Again, as my
hon. friend said, in 1763, the Karna-
taka ruler, Rajg Sondha, ceded some
of hig territories. So, nowhere does
Maharashtra come into the picture.
At no time were they the rulers of
Goa. I may make bold to say that. I
would say that even on economic
grounds, the Vijayanagar rulers had
control over Goa and they were send-
ing cloth to other countries and from
that port they were importing horses
to the military, These are the histo-
rical facts.

On the question of hinterland, the
hon. Member admitted that three-
fourths of the hinterland belongs to
Mysore and only 20 per cent or so
comes undey Maharashtra, On the
question of geographical contiguity,
only 20 per cent lies along Maharash-
tra, while 80 per cent of it is conti-
guous to Mysore, My hon, friend
does not deny it. Then, in Malnad °
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area of Mysore and in Goa, the physi-
cal features gre all the same. Goa
gets fooq materials, its vegetables and
all these thingg from the Mysore arca,
I therefore emphasise that for econo-
mic reasons, on the grounds of admi-
nistrative convenience, geographical
contiguity and historical connections,
Mysore has something to do with Goa,
and if only on these points you are
going to consider it and decide the
issue, you consider it impartially gnd
come to whatever decision that is
necessary.

1555 hrs.
[Sar1 SHAM LAL SARAF in the Chair)

1 welcome the Bill. I am not op-
posing the Bill. What I want is, be-
cause of the democratic features and
because the assurance wag given and
they are going to implement a policy
in this Bill, let the opinion be fair and
free, What we are gasking is this:
there is now a hustling through of the
Bill and there is already a weightage
given on the clauseg which gre in
favour of a merger with Maharashtra,
That should not be done, The Bill
must be corrected and therefore I say
we should not hurry through the Bill.
When I say that the Bill must be post-
poned, it is not my intention to see
that I must stop this Bill. My inten-
tion is that the feelings which are
running very high in this country
must be cooled down before you take
up a Bill of thig kind, and a decision
must not be taken under pressure, I
say even today that this decision has
Leen taken undey pressure, You can
examine it, and if you do not, in the
case of Pondicherry, Manipur and Tri-
pura, find the need for any merger,
why should there be this hurry only
in the case of Goa?

Shri Shinkre: Because the neople
of Goa want it,
Shri Basappa: Let them get ac-

customeq to the present situation for
some more time. (Interruption). Let
us consider the pre-requisite, After
all, when you decidc a change or want
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to amend any article in the Constitu-
tion, you want two-thirds majority.
But here, by one single voting you are
going to transfer a part of our land to
another, Let us have, give considera-
tion o the aspect of a fair, bigger
majority in this matter. That is what
I would like to say.

Take the electoral rolls, There jre
whether Goans
should be taken as voters or not, On
legislation, it is a special kind of poli
which we are introducing for the first
time, If you want to have the elec-
tions, you get into play the Represen-
tation of the People Act. For an opi-
nion pol], you must have separate piece
of legislation which will incorporate
also the other parfs of India which
will include some other people also
to vote,

The late Prime Minister’s assurance
has already been quoted. I do not
want to go into the details, After all.
there is suspicion in the mind of the
people; the interest of Goa is going
to be sacrificed at the alter of oppor-
tunism and balance of power at the
Centre. This should be stopped. This
thing must go and it must be erased
from the mind of the people. 1 do not
say that; but there are people who
entertain it; it must be erased from
the mind of those very people,

Goa is of strategic importance; it is
a place of great importance, of naval
importance and of military import-
ance, [t shoulg remain ag it is for
some more time, as a Union territory.
so that you can consider it later. When
Nehru made his statement, he had an
international gspect in mind ang it had
wider implications, So, let us not
hurry through this Bill. What is the
situation in Goa? Is there any ad-
ministration in Goa today? Who can
say that there is administration? Is
there g judiclary existing? Let us ask
the Law Minister whether the judici-
ary is functioning firere, Unde, these
circumstances, let not any extra influ-
ence come in and pressurise the poll,
If Maharashtra people are prepareq to
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do it, the other people also will also
go out and do a lot of things there.
The Government must take care tc
sce that a free and fair election is
conducted only through impartial peo-
ple, Not only must the Ministry therc
resign but those political officers and
the Maharashtra officers who gre con-
trolling the election must also be re-
moved from that place. Otherg who
arc the proper man should conduct
the election. I am for opinion poll,
Let it not come to Mysore, but only
if they join issue with me, I am pre-
Ppared to join issue with them and say
that it must come to Mysore.

16 hrs,

Shri N. C. Chatterjee (5-~dwan):
Mr. Chairman, Sir, I want to make an
objective approach and I want to
start by saying that I am not actuated
by any animus or any antipathy
‘against Maharashtra. As a matter of
fact, a good part of my political life

was spent with great Maharashtra
leaders like Dr. Savarkar, Kelkar,
Keskar, Dr. Moonje and the great

Tapade, ‘and I know they are not only
great sons of Maharashira but great
sons of India. I am only pointing out
that we had given ceriaiy solema
pledges—the nation hag given certain
solemn pledges- t0 the yleople of
Goa. I am merely pointing out the
solemn pledges given at the highest
possible level. At the Jaipur session
the Congress first of all gave tue ple-
dge that the cultural heritage of
Goa should be maintained. Some
extracts were quoted by Mr. Dande-
ker. Presiding over the Goan Rally
in Bombay, Jawaharlal Nehru gave a
deflnite pledge in June i33C. Even
later in 1862 Jawaharlal Nehru wrote
to Mr. Nijalingappa, the Chief Minis-
ter of Mysore, as follows:

“We have decided and we hold
to that decision that Goa should
remain a separate entity in the
Union of India, Why should there
be this hankering for Goa to be
merged into this State or that
State?” I do enot understand it.
Goa can develop as it likes within
the framework of India and add
to the richness of India."

20323(Ai) LS9, !
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At the opening of the Parliamen-
tary Session which enacted the Union
Territories Act, Dr. Rajendra Prasad
said:

.

“We have, however, repeatedly
assured the people of Goa and the
world that the personality that this
area has acquired, shall be pre-
served.”

.

On 4th December, 1963, Shastriji
said at a public meeting in Panjim:

“The degree of autonomv winith
Goa will enjoy will be as full and
complete as that of any State.”

We are now having this constitu-
tional device of a referendum., We
welcome it, If the people of Goa

want to remain as a separate State ine

the Indian Union within the frame-
work of the Constitution, let them
decide like that. The only thing we
want is, let there be an honest effort;
let there be a proper and full obser-
vance of the pledges. To whom did
the Congress, Jawaharlal Nehru and
other national leaders give this
pledge? It was given to the Goans.
85,000 Goans are living in Bombay.
They played a magnificent part in the
liberation struggle of Goa.

Shri Alvares: They did not.

Shri N. C. Chatterjee: Tiey aic
trying to whittle it down. They did
their best. As a matter of fact, the
response to Jawaharlal Nehru's appeal
was there. We are very proud of the
part played by two members of the
Lok Sabha. The first was the great
son of Maharashtra, Prof. Deshpande,
who started the movement, who was
in Dr. Salazar's jail for a long period
and who was given B0 stripes. He
came back and we welcomed him.
Then Mr. Tridib Kumar Chowdhury,
one of our colleagues, spent 18 months
in Dr. Salazar’s jail.

The call was given.by Jawaharlal

‘Nehru. The Goan Congress itself, said,

That was the cry they

“Quit Goa”.
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raised and it was ultimately fulfilled.
Should not thig pledge be redeerned?
Should not those 80,000 or 100,000
Goans in Bombay who fought against
the ruthless, autocratic  Portuguese
fascist despotism and did their best
for the liberation of Go. bhe allowed
to have their say? The Minister js
basically wrong when hc point out ‘o
the Representation of the People Act
which says that an elector can only
be a person normally resident in that
territory. This is not an election fo:
5 years of a member to the Assembly
or Parliament. This is for ever, not
for generations, but centuries together.
You are determining the future of
Goa. Therefore, all the Goaans should
have their say. There are 20,000 of
them who are seamen operating in
different parts, because that is one of
their main occupations.

«

Shri Raghunath Singh: 1t is wiong.

Shri N. C. Chatterjec: I stand cor-
rected. Whatever be their number,
have they got the right to give their
opinion? Make the redemption of
this pledge comprehensive, consistent,
honest and sincere. Don't deprive
these people in the name of (he Re-
presentation of the People Act. Tt does
not deal with referendum or destiny
of a State for ever. Tnere only loczl
problem and local grievinces are to be
redressed. Here we have to deal with
the future of the entire Goanese peo-
ple to whom you gave the pledge, who
participated in the liberation struggle

" and who did their best for rescuing
Goa from the dictatorship of Dr. Sala-
zar, That-is the point which should
be considered.

T have tabled a motion and so have
Mr. Dandeker and Prof. Ranga that
you should exclude from the poll those
who are really not Goans. The House
should know that for three successive
elections, the 85,000 people in Bombay
were excluded,

Shri Shinkre: They chose to remain
out.

Shri N. C. Chatterjee: I have got
the letter of the Government. It says:

“The Goans are not eligible for
enrolment as voters in the electo-
ral rolls for Parliament and
Assembly..”.

They were living there fighting for
Goan’s liberty. They are as much
Goans as anybody else. They are sons
and grandsons of those who were in
Goa. But they are told, “You have
got to fight for Goa”. Should we not
make our pledge effective so far as
they are concerned and say that those
who have been excluded from parti-
cipating in our democratic life should
be given a chance of having their
say as to what shall be the permanent
future and reshaping of the destiny
of Goa? That is my point.

ot vgare fay : awafa TR,
& mrata wee, st U0 UFo WHAT
# 59 WrEAT FT AR FET g F
3 F e Gl FY qg A o fgeg-
& fget qr AT NN Wi @G

. N s
et @ oo wET W@, W T A
frer <@ &, A ag gunt fad gd #Y I

2

off gradar q foamh Y @
Ia1¢ | F@ arewErfas avg wars | fararr
Y wram gy oy ? fararsiy =gy A1 fevg-
v # favgearfadi &1 Trod g1 1 SRR
7% 7@ wer fr agi ov A, afaw,
dvq, Mz @1 ATfae wqa AEE F A
F1 usw g1 | IF w7 w0 fergeam
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FT 7r5g g1 Ffgq | S A farareir
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M TG M W W EE
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A Er 1961 # aftaw Qe
s fer nm 9w F A
1963 ¥ Iffa (9 uie o
g, fag & sm@me oW #
T1 wHE wrat | 9 fawvET , 1963
FAF T gAINT gET ) Ag
g7 K69 qfare a3 w2y war av ?
agi 9T &1 TR Afamedt aga
Tz & 7 qzen sdwE dfrhe)
wwraE qEt #1 4gr, fagd ge-
fwz @it faw wgrae” & oam
AT AT AT | gHU GG w0
adt #1 g1, faws wrew 16 ¥ ag
g T a7

“The Government of India have
made jt clear that the future of
Goa and whether it should merge
with the adjoining territory of
Maharashtra will be ultimatcly
decided according to the wishes of
the people of Goa.”

I AT IT TAFAT T qwE@E g, MW
# 3,50,039 AT F wAwRE F A
2,49,535 @R A TeAqww ¥ owmr
ferat, fora ¥ ¥ AT 2F &Y 1,00,117
T 7 AT FiA" I F7 43,000 A€ |
WA oz fs o % 1,43.117
A A WG & AT AAC F 9w
¥y fegr | o Z¥&TS J w97 IITAT
gfeq sargT @19 Ag® F11 § IaF N 0@
@A AT g e A Aw
® 50 ®T 54 ®HY AT 55 FY
w1 g, Y A mAad  qg
& gt gfrerw Mar & ang, gaar
qAT T & WA T 1961 ® AT
WTOW BT € 1 1961 & am®
TN 37 WAz 1 aar firgts A
3 fagia 1 @1 Wifzg |

wafe wQew ;. WA wee
%mmwm}ﬁ‘t 21

it wqAe fag - W ww
NAmA G, 79

~
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waNfE WERY W9 I A1
LA

=it v fag c AT g wEAT

FIRITHT AT AT 717 qgar e far
IET &1 2-1-63 T IT F gfeT
FATETATT AE® 7 a7 frar .

“It will have to be decided by the
people of Goa.”

f&7 0-7-63 &1 7A9T @ faar o

“I have said that the future of
Goa will be decided by the Peo-
ple of Goa.”

TYST, §9F 1% ¥WTOERT 2 ... .
. (swaaT)

T T G 9 FF afwa wadr g
s&Ta i fwaT fF 2w aq a% & e
wafra & a1 78 TAHAE Wi wHE
& WeTa & atew A § | g oY ag ¥Eer
t fF TR ® avw § THeewA
w01 g, Srxwfatery & w11 fedinT
frar? wredfafacee & v aie ferm
far f& MoT 7 Gz T gEm, A
arell & g1 gwT Fvrg fegt SR
fooT T F1 FETN T 22-11-65
&1 gy qry fagr
“Immediate merger of Goa with
Maharashtra and Central Govern-

ment would respect the above
resolution.”

g WYGHT TIHT FEEAS FT FET
oT | T@ T SRS & geNE &
sz ote v Moy & A% fafaeer arE
TET ATY Y IFIA AT ATH TG WEAT
¥ 1 fr & doe g e afee
9T f% T FT T fgger & A9

€ a1 A g, for ¥ v wofwar w17
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w7 w0 € | T Ao ogw
T wa owwx | fgRwmw W oW
weqT & | TR WTAW CANT T qEeY
G WAT Afa AR TLEL TEY AT

aamafa s - wa @wr S

ot Toae (Ey o W few W
97 g% 4t weaT wy wAw & fog dare
§? @ A & ¥ wEw & 9 s
wgar g 6w wwr i & e a
w1 JAT R & wa A g
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w7 oF T 4 "1t w® T g
f Moy F Qg WY @A a9 E
ITEY WY T 2 FV AfAE G| A
¢ ¥ wAEHT WAE A7 @ § F o ¥
WA A & W o fF e #
g € 9 A 5 7 e T g
IAHT AT F AvE A v wfEE gy |
Tz fagra aw1 w=e1 § 1 Afew wer
ﬂﬁﬂ@%ﬁmmﬁﬂ
wRfefen am & , &y gfmar &
ﬁrrﬁmﬁmwagrﬂz'rwg‘tm
a4 TF AT FT WAL T g1 1 & AT
¥ wgm {5 oF agw fafwe gar =feg
fr @ weT Nge ORwe  UF
F FTEATCAAT F W FTF Y FT AT
F quifes ZAT AR § AR HEw
= F71 wfawrT faemr ofgg | FfET
wrr ww W feare w1 aw w
WA & A AT AT F AT K §
I 6T TToreqTe # 1T 39 w1 AfEET
faer wifge, v ST FeA F AT
FENT F T § IART qIT I T
wfgFre  faar afge | TR =
fagra @t amp w37 @ fee A feg-
W &Y waeqT o s

oF qT A gAY g oY
FG SEF ME FT ) 1 A% M ar
AR ¥ g @Y & 1 W SE e
T AT A FE I A Y
ST 7 IATR WiEP gWh amr av
SETE T O EY 1 W gAY saw
me T O A g s pee
¥ o 97 35 | srE M & Fro
@ 27 AT H AT | A g ey
BT A & | AT Y oA oag
1 STE AT ET FWE A Aew gl
=5 g, Ffewy g, I E

o
Some hon. Members rose—
Mr. Chairman: Shri Bade.
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Shri Joachim Alva: Sir may I
remind you that the Speaker pro-
mised to call me today?

Mr. Chairman:, The direction that
I have here is that the hon. Minister
should be called at 430. I have re-
quested him to speak a few minutes
later. If hon. Members help me by
confining their remarks to five minut-
es, I will be able to accommodate more
hon. Members.

Shri Hari Vishnu Kamath: Sir, once
vou occuov the Chair, all powers of
the Speaker are vested in you.

Shri Joachim Alva: Sir, what I want
to submit is that the Speaker promis-
ed to call me today.

Mr, Chairman: Shri Alva should
know that it is not only from one sid¢
that hon, Members have to speak.
Turn by turn, Members from this
side and that side speak. Perhaps
his chance also might come.

Shri Joachim Alva: My constituency
is on the borders of Goa.

Mr. Chairman:
Bade.

ot ¥¥ : AW wEE, gE WY
fa= =y mar @ mfaf O F awy
gt fee mifafagw 37 2 1 7% Wf-
fra & fav wr gE ow fafaa o
e, AT aam A v &)
FAY ATHA FT g7 TF A7 ST g
ek ¥ ) FA g W fearEs w2y
FT FTAT &Y AY ITF AN AAT T,
FHET & T FT FAST &Y AV AT WAy
=T 77 g8t 59 fasr ¥ e 2w
sa f& a@r & fauw oawr A,
vy # 1 gty aw & faoia & o ogp
f& wprasg § g fasar wfym,
ey frafr ¥ qg afefram dy Ay
N W1 AEEEAT 47 7 aTew i@
2T T FT AT T & I Fwwm
WEA T FTH AT & | TEH a7 SHAY

Order, order—Shri
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Ty @, ¥ I A F oF S
mg\ﬂ'{ﬁ:gﬂﬁm&fm
g vy T G ¥ A 9erE,
% A% 59 MffET o # oameR
ERcl

ST ¥ AT fargear &1 A
&1 % wgar S g 5 A agT oA
o g &Y 9 ¥ &, R e
&1 TET F04T, IR gEr & ok 5w
A A F@v e g 7 WS I W
A AP F AIr I@AW gAT AY gL
ETARAaT o Fgd § & agr v faamsi
T w9 bt g afey 7 ¥ gwar
I AEan § 5 Agraee & yaAF
© wEw & fae § faarsh W go & @
Y Y W9 AT FEY & | T g4,
fararsit, & Mg fag, ¥ gark T
g ... ..

aaafy g . ATOR IAET
AT GHET

Shri Hanumanthaiya: Sir, on a
point of personal explanation. My hon.
friend belongs to a party whose ideal
is Akhand Bharat. I agree with that
ideal. I was pleading for his cause
that no sectarian personage should be
sponsored as the leader of the nation.
Any person who is sponsored as the
leader of the nation must be a person
of all-India charcter, not a sectarian
character, That wag the point I was
making.

Wt @ ;SR AU TRl
¥ wg ar, Tfed #F TAT FRT A

% & wwy i feae & e
qTETH IIW F HIHA AT gAT §—
Tze A 9z & fF g are § g
gWT 9T, 3@ g ¥ & a8 fom X
fer Ty a1 | WifE @ oA ¥
STHTT 9% gAINA 9% v 91 fF
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ATz ¥ AN v 9 werw @ AR
1 qEf wgraeg ¥ faeey avyEr A,
agY qiEt FOfeEr ¥ o 7 g 4

TER IAF A% qGT HV faur aar &
oF gera ara fran faas wgroesr ¥
faery #1 oot foear man, Sfew sa%
gz W ag Nfufas e 9 g )
STAT AT, AZ FAT Y 79 ¥ A g
ar fra g ¥ g

A T AT F qgT A /AT
WY &, ITR AT AT w1 wfaw w@T
g ? & Agroedy g, Afew wew w3w A
TEATE , AT FALE AR ¥ AH A
TARATE? TeFT SN TR & ATy
E a1 F7 ag gEd g AHL qE T
ghq § 7 daSif Agw FT FEAT F
T AT X THY &, AT A A AT
fifgat & T ¥ A § IR A Ay
ufawrz AT afgy 1 dar g faw
F gy fF ZIHT AT OF AT Ty e
FTY §, A ITH! AT AGY AT AN ..
Shri N. Dandeker:

sent any lobby.
Mr. Chairman: He equally meant so.
ot a3

# gg wgmr W § fr S o
e gt ¥ awf ¥ wy §
fagir agi & IR F g
¥ wra foan, agi 9 A geiama
Fie feay &, frasr gretee avas ¥ 8,
F ATHT H TR qIE ] 7

TF qf 9% Fem & fF amea]
Har wEe H e 3 F o w@y
FgT T4, ared ¥ g qH AGT A
€T STy Swargee WY T ¥ fF oaw
-gror Ggw WY gt W Y dave @t
ghgomiffm e’ g mw

.

T never repre-

It is in good sense.
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§ g R TR T ¥ | A owgd
Fgx § | IAr T@ar afgw av FF
TgT ZW 9 § 3% faos & J@v
T g1 frg v ) a1 O ffadw aw
agw ¥ &, g fog ¥ & favg
HATYT AT, T/ THTT T QAW TATAT—
T @rgw A fafaeedy o7 gww
AT & | THHT qaew 2 uw EIE
A v F fordr e P it gaa gad
g w3 faar | o g g W
a1  wTar afed 4qr, wew WAW
¥ €o qYo fasy &1 TeATHT &, AT
&, gt ¥ & @AT-qE AG A4 |
far T=EsT ¥ @eE SArT—
TF & aqmn, AT qad g 99
e 71 a0 AW AT qwy, wWirw
IAY FRG WHA G Fav T, wqF
F g O% g I &

Shri J. B. Kripalani: Mr. Chairman,
Sjr, 1 hold that more than any indivi-
dual I am responsible for the libera-
tion of Goa, because if I had not stood
as a candidate for North Bombay,
probably there would have been no
liberation of Goa, whatever my
friends might say.

I am afraid that there is a lot of
confusion d by the speeches that
1 have heard so far. Linguistic pro-
vinces do not mean that there cannot
be two provinces of one language. If
that were so, then Bihar, Uttar Pra-
desh, Madhya Pradesh, Rajasthan and
Haryana would be one State. So, the
sooner this confusion is taken away
from the minds of the people, who
are thinking in terms of linguistic
provinces, the better it will be. Even
if we think in terms of linguistic pro-
vinces, Goanese language is not
Marathi language,

L]

Shri Shinkre: Then what is it?

Shri J. B. Kripalani: I know much
more than you know,
.
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Shri Shinkre: Presumption,

Shri J. B. Kripalani: It 1s not
presumption. I am going to refer you
to a very learned man....

Shri Nath Pai:
learned men.

Shdi J. B. Kripalani:....a very
highly learned man, Kaka Kalelkar.

Shri Shinkre:

Shri Raghunath Singh: Why not
Grierson?

I can refer to three

Of all men?

Shri J. B. Kripalani: Grierson can
also speak. But I can tell you“the
views of Kaka Kalelkar on Marathi
language. I am not giving my vicws.

1 am giving the evidence of learned
people. ¢

Shri Shinkre: Do not accept the
views of Kaka Kalelkar on Marathi
language. You can accept the viewsr
of anybody else. I have no objection.

Shri J. B. Kripalani: He is consi-
dered a very learned man. Our friend

" might not admit it, but the Govern-

ment of India has admitted it.

Shri Shinkre: Oh!
Shri Nath Pai: That is one of the

major mistakes of the Government
of India.

Shri J. B. Kripalani: I am only
giving you his opinion. You may

accept it or not accept it. That is
your look-out. As I said let there
be no confusion about it; linguistic
provinces do not mean that every
language should have only one pro-
vince. Any language can have two
provinces or three provinces. There
is no bar to that. What I mean to
say is that the language spoken in
Goa is certainly not the same language
which is spoken in Poona. It is
Kokoni. That is what I say.

Shri Shinkre: Is the language
spoken in Poona the same as the lan~ .
guage spoken in Khandesh?
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Shri J. B. Kripalani: I also think
that the Bill is good. The opinion of
the people of Goa should be obtained;
there is no dispute about that. Do not
be tanatical. The question is only about
the definition of who is a Goan. That
is all. There is no dispute about it
that the Goans should decide their
fate. We stick to that, apart from the
previous commitments made by this
man or that man. We have no res-
pect for even Gandhiji’s commitment.
Then, what is the fate of commit-
ments of others? Why do not hear his
name in political circles any more.
So, let us not think of that.

Let us think of who is a Goan and
should be entitled to vote, That is
the question that has to be decided
here. I think, when you are going
to decide the fate of a particular re-
gion, it is necessary to decide as to
who is a citizen. I will leave it to
the Government to decide as to who
is a Goan, because in the past they
have said that the Goans are those
whose father anq grandfather were
Goans and if they went to Bombay
to earn their livelihood and did not
go to Goa because Goa was under
foreign rule that is no disqualification
for them. ... (Interruption). Please
listen to what I say. I am neither a
Goanese nor a Marathi.

An hon. Member: Your are a
Sindhi.

Shri J. B. Kripalani: TUnfortunate-
ly, T am not a Sindhi. I am not a

UP-man; I am only an Indian. I am
talking from the Indian point of view.
Here the Karnatikas are allowed to
speak and the Maharashtrians are
allowed to speak but those who have
nothing to do with this quarrel are
kept away. T think, about this Bill
the Maharashtrians and the Karnati-
kas should have been prohibited from
speaking.

An hon. Member: The Goans alone
should have spoken.

Shri J. B. Kripalani: Ang it there
are no Goans here?
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Shri Nath Pai: There are two

Members of Parliament.

Shri J. B. Kripalani: But one swal-
low does not make a summer. And
one of them lived all his life in Bom-
bay; as if I do not know him. What
are you talking? He himself having
remained for umpteen years in Bom-
bay does not want the Bombay Goans
to be associated with voting. (Inter-
ruption). It is not a question of dis-
paraging him. Let him deny and say
that he has not lived all his life in
Bombay because Portugal was in occu-
pation of Goa.

Shri Shivaji Rao S, Deshmukh
(Parbhani): Do you allege that he
does not represent Goa?

Shri J. B. Kripalani: I do not allege
anything, my dear friend. But to say
that the other Goans, who are living
in Bombay, do not belong to Goa,
while he himself belongs to Bombay,
is that logic? Look at what you are
talking. They do not understand that
I am talking plain logic. But there is
no neeqd of talking rationally to peo-
ple who are irrational. They are only
excited by their own emotions and by
partisan spirit. I have nothing to do
with Goa or Karnatak or Maharashtra.
1 am only stating a fact that the
Marathi language is not the same as
the Konkani language,

Shri Shinkre: That is true.

Shri J. B. Kripalani: He
“That is true”.
judgement,

says,
A Daniel come to

Shri Basappa: Shri Shinkre admits
it.

Shri J. B, Kripalani: Another thing
is that one language need not have,
and has not, one province to itself.
The third thing is that of the two re-
presentatives of Goa, one has always
lived in Bombay. There must be
many Goans who like him were re-
maining in Bombay"“because they did
not want to go under the Portuguese
rule. There are others who have
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come there only for earning their
livelihood, There may be 10, 12 or 40.
All these men, I think, legitimately
should be brought in. This is reason;
all other is prejudice.

Mr. Chairman: Shri Dube.

Shri Joachim Alva: Will we get
a chance at all, Sir?

Mr. Chairman: I cannot say yet,

Shri Joachim Alva: I want you to
know that the Speaker said yesterday
from the Chair that he would call me.

Mr. Chairman: I have called Shri
Dubey. . o

Shri R. G. Dube (Bijapur North):
Mr. Chairman, Sir, there was a refer-
ence to Shivaji. Actually, we have to
judge the role of Shivaji in the con-
text of those days. He was a very
great patriot and it was he who was
responsible for the liberation of the
country from foreign rule. He inspir-
es us. 1 personally got my inspira-
tion from Shivaji for my future life.

Then, Shri Chavan is above board
because he has withdrawn from it.
But it is no denying the fact that there
is a section of the people who are
trying to raise this communal feeling
and hatred., W

Now, the position is this. There are
no two opinions about this that this
cannot be postponed indefinitely.
The point is whether this is the pro-
per juncture, whether at this junc-
ture, we can go hurriedly through
this Bill or not, because, as Mr. Bade
referred to Ranade who is rotting in
the Portugal jail and there are other
friends also, say, Kakodkar who has
spent 20 years in prison. I do not
know the composition of the Bondod-
kar Ministry. But there are persons
who have suffered and made sacrifices
in their lives and we have forgotten
them. So, 1962 election, I am afraid,
is not the proper eriterion for judging
the opinion of Goans. I am told that
there are Goans, outside Goa, in
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Bombay and in Calcutta and in 1962,
according to my information, subject
to correction, many of these people
had no right to vote during the 1962
elections because the Portuguese
Government had driven out Goans and
they had not exercised the right of
vote. So, the only point for the
serious consideration of the Govern-
ment is whether Goans who are about
80,000, who had not exercised the
right of vote in 1962 elections, and
there are some who have suffered and
made sacrifices, should be out of the
picture. The Chief Election Commis-
sioner might have gone into this care-
fully but—I am subject to correction—
if 80,000 Goans are outside and if they
have not had the right to vote, that
factor should be taken into considera=-
tion.

It is a fact that there is a tendency
in the country now to create an ill-
feeling between Maharashtra and
Mysore. It is necessary for us some-
time to remember that this country is
great and that the country's great-
ness and solidarity is the first thing.
After all, it is not a question of Goa
or Maharashtra or Mysore. That is
not the point. But the point is that
there is a tendency in the country
now to forget the country’s interest
and to set aside the country’s inte-
rest. This is the point.

I would request the Minister in-
charge that we should not hurriedly
go through this Bill, Let us examine
the electoral roll and let these Goans
who were, unfortunately, driven out
by the Portuguese Government have
some opportunity to exercise their
vote. That takes time.

With these few remarks, I repeat
that this matter should be given a
careful thought before we hurriedly
go through this Bill.

Mr.
Kabir.

Chairman: Shri Humayun

st agpraaf ag (aE)
auaife agim, Afganit &1 @ Wt
faamr w1fegg
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Shri Humayun Kabir: Mr. Chair-
man, Sir, I am grateful to you for
.giving me an opportunity of speaking
-on this subject which has, to my mind,
:quite unnecessarily excited a lot of
passion.

The first thing I would like to say
Js that Goa is in India and, therefore,
1 was a little surprised when my friend
:Mr. Mukerjee suddenly said that this
_Bill is somehow going to complete the
integration of Goa into India. I just
.could not understand him. How on
earth a new Bill is going to integrate
‘Goa into India as if the integration
did not take place some five years
sago?

‘Shri Shinkre: It is complete now.
Shri Humayun Kabir: There is no

, ‘4Question of completion.

Shri H. N. Mukerjee: Completion of
1inguistic integration.

Shri Humayun Kabir: There is no
question of linguistic integration
.either.

The point is, Goa is already a part
.of India and if we overlook that fact,
.then, I think, we shall be fighting
<windmills and I know my hon. friend
:is occasionally prone to fight windmills
.and sometimes windmills that do not
exist.

The second thing is that there is no
difference of opinion whatsoever that
the will of the Goan people should
decide this matter. This has been the
assurance not only of our late Prime
Minister but even, apart from any
.assurance of the Prime Minister or
anyone else,—it is an inherent right
of the Indian people. In deciding
about the will of the Goa people, we
have to find who are the Goan people
and that is where some difficulty has
arisen. A very fine example has been
given of Shri Alvares whom I have
known for 25 years and he, I believe
has not lived in Goa. Most of his
life, he has lived in Bombay and yet,
if 1 am not mistaken, he is some kind
of a representative of Goa in Parlia-

« ment. (Interruptions.)
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An. hon. Member: Why some kind?

Shri Humayun Kabir: In the form
in which the Bill has been presented,
he will remain only “some kind” of
a representative. That is my grouse
against this Bill. I am glad to learn
that the Government have had second
thoughts and they are intending to
move an amendment. This is what
we were told a moment ago by the
Secretary of the Congress Parlia-
mentary Party in this House that the
Government would consider the case
of those Goans who live outside Goa
but who are not enfranchised any-
where else. The point is that over
the last three General Elections,
a number of Goans living outside
Goa, living in different parts of
India and who have lived in this
country for two or three generations,
were not given the vote on the ground
that they were nationals of, what was
at that time, a foreign territory. They
could not vote even in 1962 because
the time when the integration of Goa
took place was so late that their
names could not be included in the
voter’s list. Therefore, even though
they were given the vote in civic
elections, they were not given the
vote in Parliamentary or Assembly
elections. From that point of view,
I think it would be less than
fair and this House would be com-
mitting a travesty of justice if it did
not allow persons of this type to be
enrolled. 1 am quite prepared to ac-
cept the suggestion that there should
be a time limit. This cannot be indefi-
nite. Government may give one
month or two months or whatever the
period is and say that within such and
such a period any Goan who may be
an Indian national and has been an
Indian national for the last five years
but has not, for one reason or another,
been enfranchised in any other part
of India, should get the vote in
deciding this question. The reference
to the Representation of People Act
has been disposed ofeby my hon. friend,
Mr. Chatterjee. But even the Repre-
sentation of People Act allows persons
to be enrolled. Any one can make an

application.
.
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Iremember the period of residence
‘has been defined differently at differ-
ent times. If a person has a house,
he does not have to reside even for a
-day. At another time—I think in the
amendment of 1956—it was provided
that 24 hours before, one can make an
application and yet get himself en-
rolled as a voter. If that is so, then
why should there be this bar to the
enrolement of the peoples of Goa?

The third point that I would like
to make js this. It is true that an
‘election has been held (Interruptions),
I am speaking objectively. I do not
belong to either Maharashtra or
Mysore and I do not have the good
fortune of being a Goan either. I
speak as an Indian and I would say,
looking at the facts objectively, that
the results of the election in Goa were
inconclusive; no Party had a clear
majority. My friend, Mr. Raghunath
Singh, referred to the figures: about
3 lakhs of people voted, out of which
1,09,000 supported the Gomantak
Party. If 1,09,000 out of 3 lakhs sup-
ported the Gomantak Party, it cannot
be said that there was a clear evidence
in favour of immediate merger. I do
not deny that there is a strong feel-
ing. (Interruptions) I am not yield-
ing. "

My point is that till now there has
been no clear expression of opinion
and all that we want is an expression
of opinion. I am not opposing the
poll. I am saying that there should
be an opinion poll, but the opinion
poll should be under conditions where
not only is there justice but the peo-
ple also believe that there is justice.
‘That is even more important.

I am glad that the Government
have a'ready decided that the present
Ministry there would resign as soon
as the Bill is introduced. The Bill
has been introduced. Whether they
have stepped down as yet or not, T
do not know. I dg not want to cast
any reflection on any officers. I know
some of the officers. The Lt. Gover-
for is a3 man of the highest integrity
and he himself, when he was appoint-

.
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ed, told me that it was a little awk-
ward for him; even if he acted with
the greatest of discretion and im-
partiality, there would be people who
would be a little doubtful.

For these reasons, it is necessary
that in deciding this issue, we should
decide dispassionately, we should de-
cide objectively, we should cut out
passions and we should decide in the
best interests of the Goan people in
the context of the Indian union. It is
immaterial whether Goa goes to
Maharashtra or Mysore, so far as the
rest of India is concerned.

I would very humbly plead with
my friends from Maharashtra and
Mysore that they should also look at
it from that point of view. They
should not look at it from the pomnt
of view of accession of some territory
and a few more citizens to one State
or the other.

Shri Joachim Alva: Goa has been
the sick-child of Indian politics. For
a long time, Goa gave great anxiety
to the fathers of Indian nationalism,
because Goa had been under Portu-
guese imperialism. The Portuguese
are the blackest sheep in the dark

garden of imperialism. They have
been hauled up for jud ts at the

seat of the United Nations. They

have been oppressing people in
Angola. As one political analyst
has said, but for the Portu-

guese landing in China, and but for
their having been the first western
colonisers in China, the Chinese would
not have hated the west so must that
they had finally to embrace commu-
nism with the result that they have
become a menace to us. The original
sin was committed by the Portuguese
conquerers or the colonisers who went
to China.

The Portuguese have still left cups
of poison in Goa and I say this with
all sense of responsibility and serious-
ness. I am a practising Roman
Catholic, and T would like my Roman
Catholic friends not to be afraid of
India.

There is no country like India |
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in the world; this country is a coun-
try of tolerance of so many faiths
and religions. As I said on the plat-
from of the Ernakulan AICC meeting
just two months ago, and I shall re-
peat it now. For the first time when
I landed down in Kerala and I came
down to the plains, I saw nothing but
the towers of the Catholic churches
there; I did not see any single temple
roof there. That was due to the
tolerance of the Hindu religion
which has become mixed with Bud-
dhism and some of the finest tents of
toleration.

For long, Portugual had harassed
us. 1 say this because 1 have been
a victim of this. I was put up by
Sardar Patel and Pandit Jawaharlal
Nehru as a candidate for election in
1937 in Bombay from the Christian
communal seat to represent the Indian
Christians of Bombay in the Assembly
there. My hon. friend Shri C. R.
Basappa perhaps does not know these
facts. There were not less than 5000
Goan voters there who turned me
out and they defeated me on the
ground that I was a Hindu and I had
married a Protestant and could not
represent the Catholics. But that is
another story.

I want to submit that this fanati-
cism must be destroyed root and
branch from India. Whether it be
existing among Christians or Hindus
or Muslims or Sikhs or people be-
longing to any religion, unless we
destroy this fanaticism we cannot
build up this new India, It is unfortu-
nate that ¢ven after twenty years of
freedom we are still talking in terms
of communities. The whole trouble
has been due to this. Let the sick
child of Goa be led into the garden
of Tndian democracy by Maharashtra
and Mpysore together without any
bitterness and without any hatred.

I may tell you that T am a child
of the fortunes of all the provinces
or the Statgs of India. I have been
born under the influence of the tem-
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ples of Udipi where the famous Madh-
wacharya wag flourishing. But for the
fact that I had read Ramayana in my
younger days I would not have been
what T am here. Then, I was educated
by the jesuits, the greatest educators
of the world. It is with that back-
ground that I say with all sense of
responsibility that this fanaticism
should bg done away with. There are
some Catholics in Goa who still think
of their connections with Portugal.
Until we cut off those cdonnections,
visible or invisible, we cannot put this
country aright. The Mysoreans are
charming and sweet people. The
Maharashtrians are forthright valiant
fighters and they speak out whatever
they feel. I would appeal to the people
of Maharashtra to put an end to the
cry that may end in Bombay. Bombay
has been known to be a cosmepolitan
city. I have lived there for forty years.
I started there on a salary of Rs. 15.

1 started from scratch, and I am
not a rich man. But I must say
that Bombay is a cosmopolitan

city. Let not the Mysoreans and
the Maharashtrians allow the sense
of communalism to come up in

Bombay, but let them all live to-
gether in  Bombay. Barring some
other hotels, the Udipi hotels are

some of the finest hotels there, they
have sweetened the mouths of the
people of Bombay and the people
from all over India and they have
given lovely cups of tea and coffee to
the people of our country. They should
not be driven out. Let there be a
sense of tolerance there.

Let the people of Goa give their
verdict and let them have this opi-
nion poll. I think it is a wise deci-
sion to have this poll. We had to
take a decision in this matter and
let the decision be taken. But the
question of deciding it by simple
majority has also got its own danger.
We cannot just dgcide questions by a
simple majority, but there are certain
matters where we shall have to decide
on the basis of a two-thirds majority.
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Let every genuine Goan vote in this
poll. Let every genuine Goan, wher-
ever he may be, if he is not found as
a voter in any part of India, vote jn
this poll. Let us not aliow outsiders
to flock into Goa.

Goa is a very beautiful place. Let
us keep it going as it is, minus its
religious fanaticism wherever it may
be found. We all want Goa, because
it is a beautiful place and it has got
a wonderful harbour, and we must
keep it going. Let that be preserved.

I want to pay a tribute to the hon.
Members of Parliament, to that great
and gallant band of MPs among
whom there is only one woman who

have all sacrificed for Goa. I would
rather read their names. First,
Sahodara Bai—here she is. Pandit

Nehru one day came into the House
and announced that she was dead. In
half an hour, he came back to
announce that she was alive. Her hand
was lacerted. She had got her hand
~dangling out of its place amids agony.

She would not abey the doctor’s
instructions. Therefore, she cannot
use her hand. I remember how

"Pandit Nehru tenderly went up 1o
her and asked how she was. I have
.seen it with my own eyes. He also
gave her money to her to go to the
doctor. But she was bad patient. The
result is a bad hand, We shall always
pay this tribute to her that as long as
there are women like Sahodara Bai
in our land we shall not be afraid of
attack from China or Pakistan. She
has never been to a university; she
has never visited a dance hall or any
fashionable place. But she is a great
patriot. When we have women of
the calibre of Sahedara Bai, our faith
-and confidence in ourselves and our
scountry goes very high indeed.

The Americans objected to our
taking over Goa. The great Mr.
Kennedy was a great friend of ours.
In fact, Pandit Nehru went away
from here when the Goa and Damen
incorporation Bill had finished being
‘discussed upon to keep a luncheon
“appointment with Mrs. Kennedy. He
~3tood here till 2 o'clock waiting to
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speak. There were also other wating to
speak. My friend,.Shri Nath Pai, was
one, Prof. Mukerjee was another, 1
was another and I do not remember
who else. Pandit Nehru wanteq to
speak on that Bill providing for the
incorporation of Goa into India in 1962.

These are facts. Yet the late Mr.
Adlai Steyenson said that we had
unjustly taken Goa into India.
Yet they could not succeed in their
invasion of Cuba; it became a fiasco
for which they sacked Allon Dulles,
chief of CIA.

We must remember that the African
leaders told Pandit Nehru, ‘if you do
not clear out the Portuguese from
India, we will be strangled in Africa.
Angola is still suffering’. Then we
had the great national movement for
freedom in Goa; and then the liberation
masterminded by the former Defence
Minister, Shri Krishna Menon, and
led and inspired by Pandit Nehru,
which resulted in bringing Goa into
the Indian nation.

Then there is Shri  Tridib
Chaudhuri, Then we have Shri
Madhu Limaye—I salute him from

here because he has first been in joil
in Goa. Then we have Shri C. V.
Deshpande, the only Indian—he be-
longs to the Hindu Mahasabha; I
regret he is not here—the only Indian
who has been elected from two
constituencies at one and the same
time, Gwalior and Shivpuri,

Then there is Dr. Lohia who is
also a pioneer in that movement.
Then we have Sudha Joshi and Shri
Gore, and no doubt, Shri Peter
Alvares who led a skirmish fromy
outside Goa and led the campaign for
liberation,

Also let us not forget Shri Ranade
who is still in a Potuguese joil. A
rotten, imperialist power like Portu-
gal, without any backgrounq of
Christianity behind it, never practis-
ing religion—they murdered a would
be President—this regime is still keep-
ing Shri Ranade in‘joil. Let this Parlia-
ment demand his release and also the
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release of Dr. Mascarenhas who is also
in joil in Portugal. They are the two
hostages whom Portugual is keeping
and we must demgnd and secure their
release.

Lastly, there are 40,000—50,000
sailers, seamen, I think it is but
honest and just that they should be
allowed to vote, wherever they may
be, They have served India from far
away places. We should csee that
justice is done to them.

I welcome the Bill. I am glad that
the issue of merger is being decided
by means of the provisions of the
Bill providing for an opinion poll.

st fragfa wwt  (Fiww)
aurefa wgea, § OF waewm g4 &
theas & waerr @t gw fawr wY
e T §, Few & ag Frdew wn
Mgt g i 5@ I Y & F0 Farad
gaIR am #§ WS Ay T o, Y 97 aw
i F AR FT 57 FAFT a1 TEY TG
TEdr F gg N wzgm t g R ow
fa @0 T WYo & Fa faw Y FalE
FT & Fgl I fF g7 A9 AT 79
Y 3ATT FAAVT A TERAL T A
@ ®r o 3 Tw gfee ¥ wea™
QF TG U 9T AT T )

S LT A Ig HGAT §F 77
2, d1 gawravar ay fafafes gfwfe
w1 T FrdY o TNT F WS A
Y sqFEqT FET NI AT qE@T F
12 T A Freoir AN TEAE
1931 &Y HHIA § 7T FIFOT AL A
g AT 7 faa fa F w0 I F1 HwS
¥ g Tew wEl &, afew ag Ay
AT F7TT 7 WY qger @A T 9o
o AT Al § FiEr qeR arer
FEOTT 14 F1@ AW g, foA{ 7 W@
TR YL F AET X AT g &1 #
HGT AT F¥TE WIET FY q® & Y A
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g g, wfew ag auz & fr dqu ¥ 7.
AT FIFO-ATET ATTY g &1 gAST
o ¥ wgreer H Aiwei-wrdy S
AT 0 gIR AN CFHF AT TFA L 1

Fgmam v ¥ g & o ar
A werRie § AR oar dg7 i o
frar ama, Hfew & gwwr O HwT
gfeddz =z a7 g7 #71 w9 }7 F
faame g 1 wEgTIlsr § St HiO-Ae
AT @ &, F Faw avad § @ & e
ST HIFVT-NET TR FArg TR
¢ Frafefadr @Y g1 awal &1 w
AT & HIH-ATET S FY FTafe-
frady FY &1 7t &, A g dge #
ITET qX @A AT qIT AT 7YY ATE-
gl & arg g g 7w E 0,

ST AT F AR AEIOR F AT
1gY &, A1 § wew g, afeT s wr
gt ¢ f5 it wgroeg ¥ ST oW
faeger Gaw w¢ foar &, A ag T
faeg awa &1 Wt £ fagm awr &
AU H F9AT &1 a0dT A qTAT
1 F99 UF A€ F1 AR ¢, wafs
agr F AT AT M@ A YL F w0
BH HTAGAT T AR T ) AT AT
HET TP AT AT § v oy s
afze 1 & 99F1 3T a7 NI W@
& faae g1

16.58 hrs.
[MR. DEPUTY-SPEAKER in the Chairy?

TR F1 OF qoT 22 §F ®© & A7 7gA1
NI 1 U wwAT #1 fee § A
a#t &1 gafaw gawT fEr o sy
¥ woiv aed g1 g9 faw ¥ g oF
oo T & §7 § @Y ® A wfawie
feat =1 1 g, & SEw AR qEfasT
FIE | AT ET A T FAT AT ¢
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qervisT # §Y g R¥at 17 FE) AT
gt agar 21

gt TF FIHOT UG AT FT g
g B i9% @A 1961 %Y Hemn frqrd
¥ ¥ 33 AIFT AT 747 Fa0AT ATgar

g

“The 1961 census shows that in
Kerala there are about 80
thousand people and in Mysore
there are 5 lakhs of people of
whom a lakh and a half live in
urban areas and the rest in rural
areas showing that the are dis-
persed in Mysore whereas in
Maharashtra they are only in the
City of Bombay. In Goa, Diu and
Daman there are 5-1{2 lakhs of
people. This is according to Page
73 of the 1961 census, Volume I—
Part II C-V(B).

“Of the 13} lakhs of people
with Konkani as mother tongue,
about 24 lakhs of people have
Kannada as their subsidiary
language and only 45,000 people
know Marathi as subsidiary
language. Even the Marathi
speaking people, vut of about 3
crores about a lakh and a half
have Kannada as their subsidiary
language.”

o wfafem & qroa a7 ot sqEr
STERT g fir Y, g, ferarer wher
W {fwm sfz £2 Anfae 57 awrar
9 FET qIeT #, FeAw foee ¥
wafam @ ¥ & g fagrer B v
T FARE M BE WY AN A wo"
SEAl g1 e sz fafrafees of-
72 #Y gfexr & 2 9y, @1 A ame
Fiwoit-ardt A AYT T e g Ty
§T & A 7T STy ¥ 2fer & v
ST, 7Y AT A ) ey arE T g
¥ g W g A e
Fheoft &z =TT Ay, @ VT W g
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S ®iEvT 2z @ar  fgmr ST
& @Y 7 Rz ¥ fipT faomr & @Y 2z
fod fFr AT M A P Ewr A
fa T wiggl F wY wrarz Tww A,
NI FFAT FY FAT GATA F FFAT v
T w7 fEar F1a0

17.00 hrs.

wg 9 & 497 & e fafreee w1-
9 FHT ¥ 7S AW ¥ ¥ g7 a1 §,
ITHT Fg AT 97 I AEATE | A8
FEIE

“Goa is very much in the lime- -
light due to the very loud and per- -
sisting and ill-founded prapaganda :
that is being carried” on by Maha-
rashtrians beloning: to all political
parties. Their demmnd.for merger of '
Goa will have to be looked into from
all the aspects concerneq with the
problem. There is ignorance, mis-"
understanding and wrong under-
standing on this subect on all hands.
Few people know the history of Goa,.
its language and its geographical
situation and economic development.
Before any decision can be taken:
about Goa one has {o know and’
appreciate certain important aspects..
One of them is history.”

THREATRE aAaitz THT T HIT FEY
B Tt & a1 AT § ATY EHEC G
Fal & | ATE A WY qgt WA §
A AgT 2Bz G &1 W AFA § | qeTUey
& Fr5 9 A@ A aFd 1 "
% g fAeAT & A1 I &1 WA AgT-
716z 3 famr wat § S aferor w7 v
S 2, IARY AW, vHETHE TR
Fitg w9 qg7 % Avg fuer g€ &
FIFO 16T IAHT AT Y qE AT F A
a7 g0 & 3% wq fawd &1 e
I IR 4G 7A FAT A0RRY A
T wiag agi @ T wfgy |
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e wEt wmE vw: TTemy
nEEY, gad qrET fadnr ar 46 7

Mr. Deputy-Speaker:
. (Interruptions.)

Shri Shukla

st wg fomd : war greTtaT #
IAFT WA A AT, qr7 fgaz Iawl
uEndl

Shri Nath Pai: She is one of those
who participated in the struggle.

Mr. Deputy-Speaker: I shall give
her a chance in the third reading
stage.

Shri Ranga

(Chittoor): Sir, she

took part in the struggle and she may

be given a chance.

swat QT A1 T : SqTETeT [T,
¥ wraEr wvT wET w7 § f wmee
ar= oz a1 7Y qaAay fear) & aq
55 ¥ w1 # wamrg F fow w4ty
FHF A TG F AT ALY 0 o7 wwA
&1 ®1E oo &Y 971 ZHIY wew AW
# w7 ATy & aga A wigwe R asE
aWE ¥ M 7 gEd qrdl At WY
oAy &Y oY agi F|y g AT A AT
qr% FY, AHATT KT, MT F), TGRS H
‘Y s wy v aga A afgam &
xgr ®17 foar &1 fagat s Agros
# wfgarst ¥ fvar £, Tram § AT
YT IR F1 Y| TR FY wfgarwl 7
qY&r wgrasy #1 gfewmst & ag &
sy faar & agr ®Y wfgemat X
xadY swaEdr &Y oY, gEN & g&AT
agaT feqy qr 7T & g ¥ fw T faw
XTHT & w9 fowr qv ) B owE) ¥
2wt 31 & 9@ wemwg ¥ v oY, anar
I & AW forqr wr, 12 @Y IEF WA
¥, MR W ¥, faax W @, T
1 awi g o e g -
T A T G5 AGY @ W Ay AW
) Mfeat § arey ag fow T@% o,
F€ qEF WX T IAA F o ofr 9T
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FUAT A ot w4si1 Afwd Wi mronA iR
Fadg a1 for wat) =9 1962 ¥ &
fm7 wat gfem ofi &0 sTay & % AT
sty Y W SFAT A WY §B W
IaF Ara 7 11 A Ty ¥ o 90
Far T wian fY fear 1 wlzemat w1
aar A1 1 wfgarat & 4 oqwr fs awr
F dqz ¥ faaar arfgm ot warved
ar afzarmt & ®wgl e warorza wrey
sarar #, warvtferad sarar ST ST
Z, ®EOT FW AT I 2o AF
AT & AT 757, ATARTAT A WY TB T |
FET F AW A ZHH1 42 q1g ) 5 HrwT
faaaT &1 wzrTrer ¥ faAAt) @wi Ay
wfgarst 7 g waAv fear | o7 & ot
a@) Al | Fgq7 ¥ 9r©7 faeat A1z ar
afs= oz W 7 mEeT wAr §, A0
orad #izAT & f wgretferas oo agrgT
%, ga%r IA fqar & of 4@ 77 A7
atir 1 gafan 2z waae ¥ feRar)
®E I TTT FT, TET "IIASr F
faas T v dg7 § faem ar
oA TR A oAt ¥4 g ARy
qadY Fiife weTOSy MYy Aorag Afe
¥ a3 g7 &) SR A s & vt
T AFATE | AGT AT F AE I q_
¥ Agr A wRwE W § dRT
Y A# I IH A w1 gofen &
Fawal g fF arar ) agrasy ¥ faear
arfae faad fo gar? 3w &) qufz &
T AT W@ K A3 ) G XW AGT
Y wfgwrgi ® 1 wfgerdi &) 0T
¥ sarer wyavf & 1 arfge wifs wfe-
It 7 sqrar mgam faar &1 awr
wgrafegas wrar SaRT § | wiwr Ay
QA At & wgrafeaw sgrar
A &1 & e § e wgrafe
¥ airer ww®ar ) AgT ATl ¥ A 9w
awat | wlq S faegy e g,
vafay wiq i &9 Ty | rAfag
ug wgrog ¥ frew wfog ) e

6740
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FEFT K GRET FTATZ | AR 7209707
# fam, frass wzm ) wwn e R
war 7Y fax qear

Shri Vidya Charan Shukla: Mr.
Deputy-Speaker, Sir, I want to thank
the hon. Members who took part in
this debate and it is fortunate for
me that most of the Members have
cancelled each other in their argu-
ments. A lot of arguments have been
made on this side and on that side,
and so there is very little for me to
add. But there are a few points which
I would like to clarify.

First of all, I want to emphaticaily
repudiate the suggestion that tais
Bill has been brought before this
august House under any pressure.
This Bill has come before this House
in pursuance of the solemn assurances
given, that the wishes of the people
of Goa, Daman and Diu will be con-
sulted before any decision, is taken
about the future of those territories.
Whatever  assurances have been
quoted by hon. Members, everything
ended with the observation that ulti-
mately the wishes of the people living
in those territories will be consulted.
It was only a question of time. Some
people suggested that it should be
later and some people suggested that
it should be earlier. It was never
suggested that there should be any
decision about these territories with-
out consulting the wishes of the people
of Goa, Daman and Diu.

This is a very non-controversial
Bill. It only prescribes the machinery
which would be used to ascertain the
wishes of the people living in those
territories. It is not controversial, It
does not decide the status of the
territories; the status of the territories
will be decided after the will of the
people living in those territories is
known by the machinery which is
being devised by this Bill whicn is
before the House.

Sir, the citizenship order was quoted;
it was sought to be made out that
non-Goans are going to be allowed to
vote. The position is very simple.

2328 (al) LS—10.
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According to all democratic principles.
the people who live in a particular
place are supposed to decide what
should happen to them, either for five
years or for ever. Jt is not our inten-
tion to allow people who have nothing
to do with Goa to vote in this: that is
to say, in my opening speech, I have
referred to a provision which is in the
Representation of the People Act:
any person who ig ordinarily
resident in Goa or Daman or Diu will
be entitled to vote in this opinion
poll. So, there should be no mis-
givings in the mind of the pcople that
people who do not belong to Goa will
be inducted or will be allowed to
vote. Also, those people who do
belong to Goa, if they can satisfy the
Electoral Officer that they are oxdi-
narily citizens of Goa, will bhe
definitely allowed to vote in this
opinion poll. It is only a question
of residence at the place,

There were other suggestions: that
the local government or some officers
there manipulated the voters' list; this
is absolutely unfounded, and 1 must
assure hon. Members here that the
polls have been prepared under the
supervision of the Election
Commission for the forthcoming clec-
tions. All the necessary procedures
laid down under the Representation
of the People Act had been followed
in the preparation of these rolls. The
draft rolls were published and objec-
tions were invited. The rolls have
been corrected in accordance with the
objections received and other repre-
sentation. It was open to the people
who thought that the rolls were
incorrect to have them corrected. Now
to say that the rolls are not proper is
not fair. The rolls had not bhecn
prepared by the local Government
and its bona fides should not be
brought into this.

Maharashtra

Shri Basappa: The

officers did it.

Shri Vidya Charan Shukla: There
are over 10,000 officers serving in
Goa out of which there are only 230
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from Maharashtra. That is
relevant here.

not

Some member§ asked why in this
case the local ministry had been asked
10 resign and why not in other cases
also when general elections are held.
The difference is obvious. Here it
is not a question of personality, Mini-
isters are not contesting elections
here. It is absolutely a novel thing.
It is only for ascertaining the views
of the electors or local residents of
Goa, Daman and Diu that this s
being devised. Because an apprehen-
sion was expressed that there might
be some interference here and there.
to remove even the semblance of that
apprehension the Goa Ministry has
decided to resign. I am sure the
resignation would be forthcoming,

Shri Sivamurthi Swamy referrcd to
this matter being raised in the UNO.
This opinion poll 1s for internal
adjustment; it is for ascertaining the
wishes of the people for internal
matters. 1t cannot be applied to
Kashmir or any international things
'ike that. It is unfortunate that this
kind of thing was said here.

For the sake of people who are
ordinarily residents of Goa, but who
are not registered in Goa as voters,
we are going to bring an amendment
to facilitate the registration of such
persons in the electoral rolls which
have been prepared for the Assembly
and Parliamentary elections and which
are going to be used for this opinion
poll. They will not be required to
pay the fees of 50 naye paise that is
to be paid with the application for
registration,

"Shri Harl Vishnu Kamath: 50 paise,
not naye paise.

Shri Vidya Charan Shukla: Any
person who claimg to be ordinarly
resident in Goa can send his applica-
tion even by post. It is not necessary
for him to go to Goa and present it
himself. 1f the electoral officer is
satisfied that the applicant is ordi-
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narily resident in Goa, he can enter
his name in the rolls. The overriding
factor is that the electoral officer must
be satisfied that the applicant is
ordinarily resident in Goa. Only then
his name would be registered.

Sir, this is all I have to say, and 1
hope the House will give its unani-
mous consent to this Bill.

Shri Hari Vishnu Kamath: Sir, 1
want to seck one clarification. In
view of what he said yesterday,
that if the opinion poll goes in favour
of merger only eclection to parlia-
mentary constituencies will be held
in Goa, does that mean that the actual
merger de facto and de jure will be
effected by amending the Constitu-
tion only after the general elections ,
are over?

Shri Vidya Charan Shukla: I would
not say anything about that at
present.

Shri Ranga: There is another point
to be clarified. My hon. friend said,
in regard to those people who are
living outside, who are obliged to live
outside for carrying on trade and
various other activities and who have
not been registered there, he pro-
poses to bring forward an amendment
according to which, he said, the quali-
fication that they have to satisfy is
that they arc ordinarily residents in
Goa. I do not understand what he
means by that. Does that mean that
they have to satisfy that they are
residents in Goa for 120 days in a
year? Because they are doing busi-
ness in Bombay and varfous other
places, they have to go out. They
have got their houses, their relatives,
their friends and other members of
their families in Goa. What is to
happen to those people?

Shri Vidya Charan Shukla: What
is meant by “ordinarily resident” in
a place has peen spelled out in the
Representation of' People Act in de-
tail. I would advise the learned pro-
fessor to go thrugh it. If he wants
I can read out the whole thing. It is
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quite clear there as to who could be
cnsidered as ordinarily resident in a
place.

Mr. Deputy-Speaker:
is:

The question

‘“That the Bill to provide for the
taking of an opinion poll to ascer-
tain the wishes of the electors of
Goa, Daman and Diu with regard to
the future status thereof and for
matters connected therewith, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up the Bill clause by
clsuse. There are some amendments
to clause 2.

Clause 2— (Definitions.)

Shri N. C. Chatterjee: Sir, I beg
to move:

(i) Page 2,—
after line 18, ingert—

“Provided that all persons who
are not Goans as defined in the
Goa, Daman and Diu Citizenship
Order of 1962 shall not be eligible
to participate in the Opinion Poll
notwithstanding the inclusion of
their names in the electoral
rolls;” (3).

(ii) Page 2,—
after line 18, insert—

“Provided that all Goans at present
non-resident ijn Goa as well as
Goan seamen on the high seas, who
are Goans as defined in the Goa,
Daman and Diu Citizenship Order
aof 1962 shall be eligible to partici-
pate in the Opinion Poll;”. (4).
Shri N. Dandeker: Sir, I beg to

move:

(i) Page, 2,—

after line 18, insert—

“Provided that the said electoral
rolls shall be amended as follows,
that is to say:->-

(i) Fistly, the names of all per-

sons who are not Goans shall
be excluded; and
.
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(ii) Secondly, the names of all
those persons who are Goans
but whose names are not in-
cluded in the said electoral
rolls by reason only of their
not being ordinarily resident
in Goa, Daman or Diu ghall
nevertheless be included in
the said electoral rolls not-
withstanding that they are
ordinarily resident in  any
other part of the territory of
India.”. (16)

(ii) Page 2,—
after line 22, insert—

“(#f) ‘Goan’ means a person born
in Goa, Daman or Diu who become
a citizen of India on the 20th day
of December, 1961 by virtue of the
provisions of the Goa, Daman and®

Diu (Citizenship) Order, 1952.”.

17).

Shri N. C. Chatterjee: Sir, I only
want to say this. Unless you
accept either my amendment or
the amendment moved by Shri
Dandekar, this Parliament would

be held guilty of breach of faith. When
you exploited these Goans in Bombay
and they sacrificed themselves, gave
their blood, gave their tears and did
their best in the freedom' struggle,
when they wanted to vote for elec-
tions to Parliament and elections to
State Assembly you shut them out
and you told them that they were still
Goans. When the time comes for as-

certaining the will of the
Goans, you shut them out. It
would be unfair, This in

not the pledge that was given, the as-
surance that was given the assurance
that wag given to Goans when the Goa,
Daman (Citizenship) Order which
Shri Dandeker read out to you,
was passed, was that anybody whose
father or grandfather was born in
Goa—he may be actually living in
Bombay, possibly because of econo-
mic and other difficulties they are
working outside—would be treated as
Goans. Therefore, they were ineli-
gible for parliamentary elections and,
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for being included in our rolls, When
the time comes for ascertaining the
will of Goans you shut them out. I
am submitting, that was not the in-
tention of Pandit Nehru nor the Con-
gress leaders who gave them the
word of honour. When the time comes
to determine the will of the Goans
they should be treated as Goans for
that purpose. Now the time has
come, but you shut them out. That
will  disfranchise thousands of
people. That is not fair. There
are thousands of people whose pa-
rents were born there. They are as

much Goans as anybody else. For
certain purposes, for earning their
livelihood. they are outside, They

should be treated on the same foot-
ing as persons ordinarily resident.
This difficulty should not come. The
‘ Representation of the People Act is
meant for a different purpose altoge-
ther. That is not for a referendum.
This is for shaping the ultimate des-
tiny of the people and that is only for
electing local representatives of a
ward, a village or a district.

Therefore, those conditions should
not be imported The analogy is
completely misleading and is mis-
placed. We should not trot out the
definition of “ordinarily resident”
from the Representation of the Peo-
ple Act and disqualify and disenfran-
chise thousands of people who are
justified, who have an honest claim
and who have made their sacrifices
angd who are entitled to be consulted
in this issue.

Shri N. Dandeker: In the first
place, I regret that the Deputy Minis-
ter deliberately misled the House by
saying that the assurances, many of
them, were concerned with the peo-
ple living in the territory of Goa, Da-
man and Diu. I have not come across
that word “living in” in any of the
assurances that I have read. All the
asgurances were always making refer-
ences to the people of Goa, Daman
and Diu and, in one or two places,
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to Goa but never, as far as I know,
was any assurance confined to the peo-
ple living in the territory of Gos,
Daman and Diu. With that introduc-
tory comment, I would like just to say
a few words to explain the purport
of my amendments.

Amendment No. 17 secks to put in
a very simple denition for ‘Goan’. It
says:

“ ‘Goan’ means a person born in
Goa, Daman or Diu who became a
citizen of India on the 20th day
of December, 1961 by virtue of
the provisions of the Goa, Daman

and Diu (Citizenship) Order,
1962.”
It is a very clear, specific, precise

definition of the persons to whom re-
peatedly, over and over again, assu-
rances were given that they will be
the persons who will be deciding the
future status of Goa.

Starting with that definition, I now
come to my amendment No. 16, whose
objectives are very simple. I do not
press the first part, to exclude per-
sons who are not Goans; though they
should be excluded. I am not parti-
cularly pressing that one. But I do
press the second part of that amend-
ment, namely,

“Secondly, the names of all those
persons who are Goans but whose
names are not included in the said
electoral rolls by reasons only of
their not being ordinarily resident
in Goa, Daman or Diu shall never-
theless be included in the said elec-
toral rolls notwithstanding that they
are ordinarily resident in any other
part of the territory of India”

It is no use for the Deputy Minister
to say, as if he was making a tremen-
dous concesssion, thst those who are
ordinarily resident can go to Goa and
get themselves registered. It means
nothing, it is the usual thing for legis-
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lative electoral rolls; it is perfectly
true. The point I am making in this
amendment is that we should include
in the electoral roll the names of gll
those persons who are Goans, as I
have defined, but whose names are
not included in the said electoral rolls
by reasons only of their not being
ordinarily resident in Goa, Daman or
Diu, they shall, nevertheless, be in-
cludeq in the said electoral rolls not-
withstanding the fact that they are
ordinarily resident in other parts of
India. That is really the crux of the
matter. I wish the Deputy Minister
said “no, we reject it”, but he tried to
get round it in a whole lot of verbiage
which means nothing at all, which is
exactly what the present Bill says.
Here I would like to repeat what
Prime Minister Nehru said in April
1964 with some change in one word.
He said the world should know that
there is some honour left among us in
India. If this amendment of mine is
to accepted, I would like to quote it
as “the world should know that there
ig no honour left among us in India.”

Shri Alvares: I have not much to
say on this but only two or three
points. Goa is nowhere deflned in any
Statute or by any person. Shri
Dandeker is the first person who is
attempting it. It is very difficult and
it was attempted without success by
many. Here I could claim to say that
both Shri Nath Pai, Shri Kamath and
Shrimati Sharda Mukerjee, who ori-
ginally came from Goa and who had
to move out of Goa because of Portu-
guese persecution, could not do it.
That is my first point.

Then I come to the condition of “be-
ing ordinarily resident”. My point is
that there cannot be any right in
absentia given to the people to deter-
mine the future of Ga. Only those
people who are ordinarily resident and
whose names are in the electoral roll
should be able tp determine the issue.
Therefore, 1 suggest that Shri Dande-
ker's amendment should not be ac-
cepted.
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Then, the question of scamen has
been raised. The seamen are ordi-
narily resident in Goa and there is
certainly no objection, as the hon.
Deputy Minister, has stated for the
seamen, wherever they may be, te
seek registration in Goa in the electo-
ral rolls, What Shri Dandeker and
others are trying to do is to see that
those Bombay Goans, who are resi-
dent in Bombay or elsewhere, who
never resided in Goa, who treat Goa
as a backyard for a holiday, they
should be allowed to be enrolled im
the electoral rolls to participate in the
poll. He is not referring to those who
are ordinarily resident in Goa.

There is a grouse made that the
Goans were not permitted to enrol
themselves in the electoral roll for
the Parliamentary and Assembly elec-
tions. May I say, Sir, that in Bombay
City, where the majority of Goans
reside, it was open for any Goan te
enrol himself. The Government of
Maharashtra and the Election Com-
mission accepted the statement of
every Goan provided he said that he
was an Indian. There are thousands
of people, more than Shri Chatterjee

can imagine, who have so enrolled
themselves and their entire family;
for instance, Shri Shinkre’s family,

but they have claimed Indian citizen-
ship. Tt is only those Goans, a very
large section of them, who refused to
call themselves Indian and who insist-
ed upon calling themselves of Portu~
guese nationality till the day of libe-
ration, who were not enrolled. There-
fore either, Shri Dandeker or Shri
Chatterjee will not argue that those
who did not claim or who purposely
rejected Indian citizenship, who claim-
ed to be of Portuguese nationality,
should have been enrolled in the
Indian electoral rolls either in Bombay
or anywhere else. Therefore, may I
suggest that nobody can make =
grouse thdt Goans in Bombay were
not allowed to enrol? It is not fac-
tually correct. Any Goan, who called
himself an Indian, was permitted to
enrol and there are thousands of such
Goans.
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As far as the provision in the Rep- Goans who, although residing in

resentation of the People Act is con-
cerned, I think, it should be invalu-
able. As I have said, it will be im-
possible to define who is a Goan Sec-
ondly, only those Goans, who live in a
particular area and whose future is
to be decided, should have the right
to determine their future. Thirdly,
the mi ption that t
. vote is wrong because any Goan sea-
man, who claims to be ordinarily resi-
dent, can still enrol himself in the
. electoral roll.

8hri N. Dandeker: There is a fac-
tual erfor in Shri Alvares’ statement.
I want to read out from the Election
Commission’s letter about this ques-
.tion that Goans were allowed to vote
in the general elections.

* ‘Shri Alvares: Provided they said
that they were Indian nationals.

. Shri N. Dandeker: I asked him a
specific question: —

“I understand that for the general
elections of 1952, 1957 and 1962,
Goans born in Goa but residing in
India, were expressly excluded
from the Indian electoral rolls on
the ground that they were not
Indian citizens. Would you please
confirm?”

‘Y will now read his answer:—

“As to the first point, the position
before the 20th December, 1861 of
Goans born in Goa but residing in
India was ambiguous. Rules govern-
ing the acquisition of a domicile
different from the domicile by birth
appear to have stood in the way of
these Goans proving to the autho-
rities that they had become Indian
citizens under rule 5 of the Consti-
tution by virtue (a) of Indian do-
micile and (b) continuous ordinary
residence in India for the five years

" immediately preceding 26th January
1950. Indian citizenship being an
essential requisite for enrolment as
an elector, it is likely that many

India more or less continuously, had
not taken the trouble to take out
naturalisation certificates,”—it is not
just a mere matter of saying, “I am
an Indian citizen"—

‘“were not enrolled at the last
three general elections.”

That is just a matter of fact.

Shri Shinkre: Mr. Deputy-Speaker,
Sir, I did not expect both Shri Dande.
ker as well as Shri Chatterjee to insist
on this point after it had been exten-
sively discussed during the general
discussion and after it was completely
set right by the hon. Deputy Minister.
But I want to submit to you regarding
this amendment of Shri Dandeker and
of Shri N. C. Chatterjee that after the
liberation of Goa, Daman and Diu,
which took place on the 20th Decem-
ber, 1961, nothing prevented these
Goans residing in Bombay or at other
places from enrolling themselves in
the electoral rolls of Goa provided
they could satisfy the electoral autho-
rities of the day that they were ordi-
narily residing in Goa.

Shri A. P. Sharma (Buxar): How
could a man residing in Calcutta en-
rol?

8hri Shinkre: In this connection, 1
say supposing, according to Shri N. C.
Chatterjee’s argument, a man lives in
Bombay for ten months of the year
and for two months he goes to Goa,
he could still manage to get himself
enrolled. He did not care to do so-
Now that the Opinion Poll Bill has
come before this House and is about
to be passed, these people want to
bring by the backdoor some people
who never cared to get themselves
enrolled in the rolls.

Shri A, P. S8harma: No, no.

Shri Shinkre: Regarding the fran-
chisation to which Mr. N. C. Chatter-
joe referred, I think, it is completely
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out of place because, according to the
Portuguese law that was prevailing
at that time, anybody who was born
in Goa was a Portuguese subject and
he could never be given, even if he so
wished, Indian citizenship under any
section of the Indian Citizenship Act.
What happened was that some Goans
got themselves enrolled in the elec-
toral rolls of India. They were resid-
ing ordinarily in India and they
wanted to go to Goa occasionally. At
that time, the Government of India
had restricted the travel and traffic
between the rest of the parts of India
and Goa and they were only permit-
ting Goans. They wanted to derive
all the benefits of being a Portuguese
national and going occasionally to
Goa. Now that the tables have turn-
ed against them, they want to take a
different attitude.

As regards the Goa, Daman and
Diu Citizenship Order, that was issued
by the Government of India, by the
Ministry of External Affairs, at that
time for completely different reasons
and those reasons have no bearing on
the people's right to vote or not to
vote on this vital question which
affects Goans. It will only influence
the future of those Goans who have
all the time opted for Goa as their

own place and their future is connect. .

ed with that place.” Why should these
Goans who are settled down for gene-
rations elsewhere be allowed to have
a say on the future of Goa. Why
should, of all the persons, Mr. Chatter-
jee allow somebody who has never
been in Goa, who has never been
connected with Goa and who has no
real love for Goa, to decide the future

of Goa? I the dment
moved by Mr. Dandeker and Mr.
Chatterjee.

Shri Nambiar (Tiruchirapalli): Mr.
Deputy-Speaker, Sir, my party is for
a decision to be taken by the Goans
only who are resident in Goa. They
should alone decide their future, whe-
ther in favour of Maharashtra or in
favour of themselves being separate,
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It is a point to be decided by them
and not by anybody else outside Goa.
There may be persons who were
Goans before and they are conven-
iently residing in Bombay or in Madras
or in my constituency Tiruchirapalli.
Now to take up the position that be-
cause once upon a time they were
connected with Goa and, therefore,
they should get an opportunity to
decide the future of Goa is not cor-
rect. We cannot agree with that. My
party strongly urges upon the Govern-
ment to see that Goans who are resi-
ding in Goa alone should have the
right to decide about the future of
Goa.

it 7y fawd : St faggs 3 sasr
o M7 & wgwm  smw fRemAr
Treat § 1 Lo ¥ fower W 7Y autem
HE R ag e AFT

“in relation to Goa, a person
whose name is entered in the c¢)ec~
toral roll of an assembly consti-
tuency for the time being in force
in Goa;"

It qar faggs gw «mi A 9w
fFar & SuF T8 @ A sqaean ¢ B
A & ggd Fawrr G T AAne
fFaT smen 1 ag wTAvEE 9T
2 i Tl ¥ quw ¥ Y war &
g WTeT T O 7 owy & oWy Anr
g &, Y AT A @ avA §, AY Ao
& 3 gt o T FT W wAEw g9 §
T FAT THY &, N wEifear § Iqw
0 #F ) gefay W dd W@
XY AT T GG F R Q1T qErd
¥ 51 G ¥ ITh TgH waRTE g4 W
g AT /AT @EH g AT |
Shrimati Renuka Ray (Malda): I
want to say that I am inclined to
favour the amendment of Mr. N. C.
Chatterjee, so far as page 2, after
line 18, is concerend, prowiding thy
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.l Goans at present non-resident in
Goa as well as Goan seamen on the
high sees who are Goans as defined
in the Goa, Daman and Diu Citizen-
ship Order of 1962, should be allowed
to take part in the opion poll. As it
is, it has been explained and I do not
want to take too much time of the
House.

I was interested to find that the two
Goans in the House explained the fact
as to why these Goans were not
there by giving different reasons or
approaches or motives to them for not
being in Goa now. Mr., Alvares said
that these are persons who did not
want Indian citizenship at any time
when Portuguese were there, but Mr.
Shinkre says the other day; he says
that they do not want now to be Goans
and, therefore, they have taken Indian
citizenship. You cannot have it both
ways. While I agree with Mr. Chat-
terjee in his amendment, I think what
has been suggested by the Deputy
Minister—that a month’s time will be
given for persons to go and enrol
themselves as Goans—, if it is pro-
perly given and they are able to do
so, should be able to meet the main
purpose of this amendment, Other-
wise, I do feel that the Goans who
took part and helped in the struggle
for freedom even from outside should
not be now irnorged altogether be-
cause they were given the assurance
that they would be enrolled. If they
are working outside, it does not mean
that they are not interested in the
future of Goa.

Shri A. P. Sharma (Buxar): As
in the case of general electoral rolls
where some time limit is given to get
the electoral roll corrected and get the
aname of the person concerned includ-
ed in the electoral roll if his name is
oot theré, similarly in this case also,
adnce Goa is now a part of India, the
same rule should apply. For exam-
ple, T may tell you that there are a
large number of Goans in the Rail-
ways, particularly in the eastern part
of the country for some reason or the
other, have not got themselves en-
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rolled in the electoral rolls of Goa.
In those cases, as Shrimati Renuka
Ray has said, I hope the Deputy
Minister will agree for a time limit as
it is done in the case of general elec-
toral rolls in the country. These
people should also be allowed to enrol
themselves on the electoral rolls of
Goa because they are Goans. In their
Service Records also it is written as
Goa, etc. Therefore, if, for some rea-
son or the other, they have not en-
rolled themselves, they should be
allowed to get themselves enrolled on
the electoral rolls of Goa before the
opinion poll is taken.

Shri Basappa: No residential res-
triction should be there.

Shri A. P. Sharma: Yes;
restriction should be there.

no such

Shri Vidya Charan Shukla: The lot
of confusion that has been created
would be cleared if we define or we
know what the term ‘people of Goa’
or ‘Goans’ means. Goan is by no
means a race. Everybody living in
India is an Indian. We are all
Indians. Anybody who is ordinarily
resident in Goa at present is Goan and
if anybody who is at present not living
in Goa but who is ordinarily resident
in Goa can satisty the Electoral Offi-
cer to this effect, he can still be en-
rolled in the rolls that have been
prepared for this poll.

Shri Basappa:
dential restriction?

What about resi-

Shri Vidya Charan Shukla: There
is no such restriction. The Citizen-
ship Order which has been quoted
often was not meant for any purpose
except one and that purpose was that
after liberation the people who were
resident in Goa should be enabled to
become citizens of India. That was
the limited purpose of that order.
Anybody who started living in Goa
after liberation is as much a Goan as
anybody who was born there or
whose father was born there or whose
grandfather was born there. There
is mo such thing as a Goan by race
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or any such thing. It is a dangerous
analogy to accept. Suppose, God for-
bid, something happens in Bengal and
we define Bengalis as people who have
been born in Bengal only, then what
will happen? We shall only say,
therefore, that anybody who lives in
Bengal is a Bengali or something like
that. I would never accept this that
people who have been born there or
whose parents have been born there
can only be Goanese and nobody else.
Anybody who lives in Goa and who
is ordinarily resident in Goa can only
be a Goan.

I am sorry I cannot
amendments.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 3 and 4 of
Shri N. C. Chatterjee to vote.
Amendments Nos. 3 and 4 were put

and negatived,

Mr. Deputy-Speaker: 1 shall now
put amendments Nos. 16 and 17 of
Shri N. Dandekar to vote,
Amendments Nos. 16 and 17 were put

and negatived.

Mr. Deputy-Speaker: The question
is:

accept these

‘“That clause 2 stand part of the
Bi.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was addeq to the Bill.

Mr. Deputy-Speaker: There ate
three amendments to clause 4, namely
amendments Nos. 6, 7 and 10. Is
any of them going to be moved. 1
think none is going to be moved.

The question is:

“That clause 4 stand part of the
BilL”
The motion was adopted.

Clause 4 was added to the Bill.

Shri Vidya Charan Shukla: 1 beg
to move:

Page 3, after line 14, insert—

“Fees not t& be paid on applica-
tions for inclusion of names in elec-
toral roll etc.—4A. Notwithstanding
anything contained in the Represen-
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tation of the People Act, 1950 (43 of
1950), or in any rule made there-
under, no fee shall be payable im
respect of—

(a) any application for inclu-
sion of any name in the electoral
roll of any assembly constituency

in Goa, Daman and Diu under
section 23 of that Act; or
(b) any  appeal preferred

against any order made on such
application, if such application or
appeal is made or preferred
within g period of thirty days
immediately following the com~

mencement of this Act.”. (22)
Mr. Deputy-Speaker: The d

ment is now before the House.

Shri Hanumanthalya: I want to seek ,
one clarification.

The term ‘commencement of the
Act’ is a vague term. Clause 1 (2)
says:

“It shall come into force on
such date as the Central Govern-
ment may by notification in the
Official Gazette appoint, and dif-
ferent dates may be appointed for
different provisions of the Act.”.

On the basis of this clause, let the
hon. Minister say when the period of
30 days would commence.

Shri Vidya Charan Shukia: The
Act will commence from the date it 18
notified in the Official Gazette.

Shri Hanumanthafys: I think he
has not made a correct statemeat.
What he says is not legal.

Shri Vidya Charan Shakia: The
notification will be issued.

Shri Hanumanthaiya: What he gays
is not legal.

Shri Vidya Charan Shukls: We may
fix a date for Goa, and there might be
different dates for Daman and Diu.
But I have said in my amendment that
it shall come into force one moath
after the Act commences. D
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Shri Hanumanthaiya: This is a legal

question. The Act commences as soon
as it is notified. But there is a further
provision here that the different pro-
visions of this Act will come into
force from the dates notified accord-
ing to clause 1 (2). The period of
thirty days must be relevant to this.
1 think the hon. Minister has not un-
derstood it properly.

Shri Vidya Charan Shukla: It is 30
days from the commencement of this
Act.

8hri Hanumanthaiya: It is not com-
mencement of the Act. It should be
commencement after the notification, I
think that that should be the proper
phraseology.

8Shri Shivaji Rao 8. Deshmukh:
There is a factual error in what the
Jhon. Minister has said because the
Act does not commence itself by mere
notification. The date has to be notified.

Shri Vidya Charan Shukla: When
it is notified in the official gazette, the
date will also be notified in the same
gazette. The date is one month from
that date.

Mr, Deputy-Speaker: The question
in:

Page 3,—after line 14, insert—

“Fees not to be paid on applica-
tlons for inclusion of names in elec-
toral roll etc—4A. Notwithstanding
anything contained in the Represen-
tation of the People Act, 1950, (43
of 1950) or in any rule made there-
ander, no fee shall be payable in res-
pect of—

(a) any application for inc'u-
sion of any name in the electoral
roll of any assembly constituency

in Goa, Daman and Diu under
section 23 of that Act; or
(b) any appeal preferred

against any order made on such
application, if such application or
‘appeal i3 made or preferred
within a period of thirty days
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immediately following the com-
mencement of this Act.”. (22)

The motion was adopted.
Mr, Deputy-Speaker: The question
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“That new clause 4A stand part
of the Bill”.

The motion was adopted.
New clause 4A was added to the Bill.

Clause 5 was added to the Bill.
Clause 6— (Opinion Poll Commis-

sioner)
Shri Hari Vishnu Kamath: I beg
to move:
(i) Page 3, line 21,—for “Gov-
ernment” substitute “the Central
Government”. (11)

(ii) Page 3,—after line 21, insert—
“Provided that such officer’s birth
and domicile has been outside the
State of Maharashtrg and outside
the State of Gujarat respectively.”.
(12)

(iii) Page 3, lines 24 and 25,—for
“Government” substitute “the Cen-
tral Government”. (18)

Shri N. Dandeker: I beg to move:

Page 8, line 21,—for “Government’
substitute—

“the Central Govermment, not
being an officer on deputation with

the Administration of Goa, Da-
man and Diu”. (18)
Mr. Deputy-Speaker: The clause

and the amendments are before the
House.

Shri Hari Vishnu Kamath: I shall be
very brief. It is a happy event that
five years after the liberation of Goa
by our armed forces, reinforcing the
people’s satyagraha struggle, just as
Netaji Subhas Chandra Bose and his
Azad Rind Fauj reinforced Mahatma
Gandhi’s satyagraha struggle, we are
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having this Bill, the first of its kind,
for a referendum on the issue of the
tuture status of Goa which is going to
be or may be a precedent for the
tuture.

1747 hrs,
[SBRI SHAM LAL SARAF in the Chair,

Shri Morarji Desai, former Finance
Minister, had darkly hinted that he
would submit to a people’s referendum
on the issue of prohibition. Perhaps
later on there may be a referendum on
the issue of prohibition also. This
would be a good precedent for that.

Be that as it may, as I said earlier,
this Bill provides a machinery, meaas
or modus operandi for ascertaining the
wishes of the Goan people, which may
not be perfect, which may not be satis-
factory on this issue.

I want to detach my mind—and I
would appeal to all my friends to de-
tach their minds—from the result of
the referendum or the opinion poll.
Let us confine ourselves to the opinion
poll itself, the fact of the poll, its
machinery, the modus operandi, and
the supreme need to ensure the Goans
that the opinion poll, this referendum,
will not only be fair and free, but will
also appear to the people to be fair and
free, just as in elections jt has been
rightly sald that they should not only
be fair and free but should also appear
to the people to be fair and free.

That is why I have moved these
amendments, There is a vital, basic
distinction between an ordinary elec-
tion and a referendum. That is why
the need for these amendments be-
comes more urgent. I have surveyed
the position obtaining in various coun-
tries of the world whose constitutions
provide for a referendum. Our Con-
stitution does not provide for it. As 1
said yesterday, my amendment in that
regard was rejected by the Consti-
tuent Assembly. There are at least
half a dozen countties among those
whose constitutions I have studied
which have provided for 2 referendum.

Poll) Bill

In almost every country, the manner
of assessing the result is different from
the manner of assessing the result in
an election. I do not wish to go into
details because the House is aware,
and the Minister i also fairly well
versed in these matters, that a refer-
endum is not on a par with an elec-
tion,

Shri Shinkre: What is he talking
about? Is he speaking on the amend-
ment?

Shri Hari Vishau Kamath: I am on
the amendment. You try to follow it
if you can, if you are competent
enough.

Shri Shinkre: To
impossible.

follow you is

Shri Hari Vishnu Kamath: Then, sit
quiet, or go back to Goa. That is the
fit place for you to go back to.

Clause 6 provides:

“The Chief election Commis-
sioner shall designate or nominate
one opinion poll commissioner in
relation to the opinion po!l in Goa
and one opinion poll commissioner
in relation to the opinion poll
in Daman and Diu and each such
opinion poll commissioner shall be
an officer of Government.”

I want to make it abundantly clear—I
do not know, perhaps that is what is
meant, though it i8 not so specified
clearly—that this official of the Gov-
ermnment means an official of the Cen-
tral Government, and not to any other
Government. My hon. friend Shri
Dandeker hag gone a step further, and
I ghall be happy to accept his amend-
ment because it makes it wider and
clearer also, because it reads:

“the Central Government, not
being an officer on deputation with
the Administration of Goa, Daman
and Diu”

The need for this amendment, as I
have earlier said, is that the people
who participate in the opinion poll
should be convinced that the officers
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who manage, conduct, this poll are
iree from any kind of bias whatever.
Not that I suggest that others will
I rily be bi d, but, as I said,
they should also appear to the people
not to be biassed. Hence the other am-
endment of mine:

“Provided that such officer’s
birth and domicile has been out-
side the State of Maharashtra and
outside the State of Gujarat res-
pectively.”

because there are going to be two opi-
nion poll commissioners, one for Goa
because there the question posed be-
fore the people will be whether they
want to merge with Maharashtra or
continue the status quo, and another
for Daman and Diu where the ques-
tion posed before the peop'e will be
whether they want to merge with Gu-
jarat or continue the status quo. In
both these constituent units of the
union territory it is essential there-
fore, that the officers who conduct this
poll shall not and should not be such
as those whose birth or domicile has
been inside Maharashtra or inside
Gujarat respectively.

My third amendment No. 18 is on
the same lines as the earlier one,
that Government must mean Central
Government,

ts for

1 cc d these amend
the acceptance of the House.

Shri Shivaji Rao S. Deshmukh: I
have very carefully listened to the
very intellectual discourse of the hon.
‘Member who has just resumed his
seat. He seemg to confuse plebiscite
or referendum with an opinion poll,
1 beg of him to consider that the
scheme of the Bill has envisaged an
opinion bill. It is in a sense an elec-
tion, though it is not an election to
elect somebody; it is certainly an
election by poll to ascertain the wishes
of the people, and it is not only for
this reason that I consider this to be a
poll. All these offences under the
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normal election law of the land have
been specifically enumerated as
offences under this Bill. I am
reminded of the historic jibe which
Zafrullah Khan had at the Indian
Delegate in the Security Council. He
said: The Indian delegate does not
seem to understand the difference
between elections and the plebiscite.
According to Pakistan delegate,
plebescite is a thing where there can
be communal propaganda while in
elections there cannot be such com-
munal propaganda. This sort of
distinction between the plebiscite,
referendum and opinion poll are not
borne out so far as the scheme of
the present Bill is concerned, There-
fore, I plead with the hon. Member
that is amendments which seek to
distinguish between officers belong-
ing to one province and another pro-
vince are not right. He also had
been distinguished member of the
civil service and should not crudely
attempt to form a conclusion that all
officials are so regional in their minds
and are so much involved in politics
that they become part and parcel of
that region. They have taken the
oath,

Shri Hari Vishnu Kamath: Thank
God I left that service long ago.

Shri Shivaji Rao S, Deshmukh:
These amendments cannot be dis-
tinguished in spirit from the amend-
ments moved by my friend M.
Chatterjee. His initians are N.C.C.
and create a sense of national dis-
cipline. It is tragic that he should
be the further of amendments which
are neither national nor inspire dis-
cipline. They speak of Goans as
Goans residing all over India. He
thinks that we are Indians who are
not only residing in India but all over
the world. It is simple common sense
that whatever the affinity of overseas
Indiang, the fact remains that the
overseas Indians are basically the
people of the ¢ountry where they
reside, So also Goans who do not
reside in the territory of Goa, by the
mere fact that their fathers and gredt



Goa, Daman
and Diu (Opinion  Poll) Bill
grand fathers were born in Goa does

6765

not in any way emotionally or
rationally  attach them to the
territory of Goa nor have they any

affinity with Goa. I am a Rajput and
I am proud I am one. Does it mean
that my opinion should count as to
who should be the Chief Minister of
Rajasthan or what should be the fate
of Rajasthan Government? My opinion
would be irrelevant. The amendments
of Mr. Kamath, I believe, should be
withdrawn.

I have very carefully listened to the
intellectual discourse of Mr, Hanu-
manthiaya. According to him Maha-
rashtrians taking the name of Shivaji
smacks of regional and tribal trait.
If at all there is any trait, it is a
patriotic trait. Whosoever speaks of
Sivaji, cannot have a regional trait.
Since the epic days till today,
Hanumanth has been associated with
animal trait. In an attempt to move
rom trec to tree.

Mr. Chairman: Order, order.
should conclude now.

He

Shri Shivaji Rao S. Deshmukh: e
tried to have his own prejudices and
tried to incorporate them in what is
essentially a national question, 1 urge
on him to think on this point. It is
not merely from the narrow interest
of either Maharashtra or Mysore but
from the interest of Goa itself. Instead
of others saying that Goa should go
to Maharashtra, the Maharashtrians
say that the people of Goa should
decide and that dccision should be
respected, not ours.

Shri Bade: Sir, 1 oppose the
amendments of Shri Kamath and Shri
Dandckar because it is like expressing
feelings of incompetence and no
confidence in the services. They have
taken the oath that they will be loyal
to the Constitution. Then, why should
there be difference between Maha-
rashtrian and Gujarati, I do not
understand why M. Kamath did not
say that there should be no Mysorean

(Interruptions). So, 1 oppose
this amendment, At the same time, I
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want to say, just as Shri Kamath
said, that Shri Morarji is going to
have a referendum or a poll like this
for prohibition. Then, why not they
have a poll on cow-slaughter? 1f they
want to take a poll or referendum on
cow-slaughter, I think there will he
no cow-slaughter at all.

18.00 hrs.

Mr. Chairman: Ovder, order. The
discussion on the clauses will take
place tomorrow. We have to take up
the next business.

Shri Vidya Charan Shukla: Let us
finish it.

Mr. Chairman: We have to take up
the other business at 6 o'clock. We
have to take up the Call Attention
Notice at 6 o'clock and then, after
the Minister’s reply to it, we have to
take up the half-an-hour discussion.

So, further discussion on this Bill
will be postponed to tomorrow.

18.01 hrs,

CALLING ATTENTION TO

MATTERS OF URGENT PUBLIC
IMPORTANCE—contd.

PROPOSED STRIKE OF ENGINEERS IN
KErRrarLa

Shri A. V. Raghavan (Badagara). [
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and
request that he may make a state-
ment thereon:

“The proposed strike of all
cngineers in Government service
in Kerala on the 5th December,
1966.”

The Deputy Minister in the Min-
istry of Home Affairs (Shri P. §.
Naskar): Reports received from the
State Government indicate that the
Joint Action Council of the Engineer-
ing Serviec Association of Kerala had
submitted a memorandum to the





